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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

(Original Application No. 1007 of 2019)

IN THE MATTER OF:

Priyanka Modern Sr. Secondary School ....Applicant

Versus

U.P.P.C.B & Ors. ....Respondents

REPLY /SUBMISSIONS FILED ON BEHALF OF THE RESPONDENT

NO.2 i.e. /S DHAMPUR SUGAR MILLS LTD

MOST RESPECTFULL SHEWETH:

1.

That the Respondent No.2 i.e. M/s Dhampur Sugar Mills Ltd. is a
company registered under the Companies Act, 1956 having its
Industrial Unit at: Dhampur, District — Bijnor (U.P.) apart from other
places. That the Respondent No.2 industry was established in the
year 1933 and has been operating since then. That the Respondent
No.2 has a Sugar Unit (cane crushing capacity 14,000 T.C.D.),
Distillery Unit (Capacity 220 KL/day) and Co-generation Power Plant
(capacity 60 MW) within its industrial premises situated at Dhampur,
District — Bijnor (U.P.). That the Distillery Unit and Co-generation
Power Plant were established and has been in operation since the

year 1991 and 2006 respectively.

That the Respondent No.2 is filing this present Reply /Representation
through Sh. Somesh Rattan who is working as Senior Manager
(Legal) with the Respondent No.2 and who has been, vide Board

Resolution dated 27.01.2016, duly authorized to sign & verify this
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present Reply /Representation, to file documents, to sign
Vakalatnama, to depose before the Hon'ble Tribunal and to do all
such other act(s) as may be necessary for this present Reply

/Representation. Board Resolution dated 27.01.2016 is annexed as

Annexure: R2/A.

That the Applicant i.e. Priyanka Modern Sr. Secondary School has
filed the captioned Original Application being O.A. No. 1007 of 2019
against the Respondent No.2 inter-alia praying to direct the
Respondent Nos. 1 & 2 to shift the boiler of the Distillery Unit of the
Respondent No.2 to some other place which have effective distance
from the Applicant's School and also praying to stop the operation of
the said boiler of the Respondent No.2 on the pretext that the
pollution from the said boiler of the Respondent No.2 is affecting the

health of the students of the Applicant School.

That this Hon’ble Tribunal, vide Order dated 13.11 2019, has directed
the Respondent Nos.1 & 3 to look into the matter and to take action
in accordance with law. That this Hon’ble Tribunal, vide the said
Order dated 13.11.2019, has also directed the Respondent Nos.1 &
3 to furnish an factual and action taken report in the said matter
within one month of the said Order dated 13.11.2019. Copy of the

Order dated 13.11.2019 issued by this Hon'ble Tribunal in the
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captioned Original Application being O.A. No. 1007 of 2019 is

annexed as Annexure: R2/B.

That in compliance to the aforesaid directions issued by this Hon’ble
Tribunal vide the said Order dated 13.11.2019, a committee was
constituted by the District Magistrate, District Bijnor by Office Order
No. 1128/D-5/Bijnor-2019 dated 18.11.2019 comprising of the below-
mentioned three departmental members:

A) Chief Medical Officer, District — Bijnor;

B) SDM — Dhampur, District — Bijnor;

C) Regional Officer, U.P. Pollution Control Board, Bijnor.

That the unit of the Respondent No.2 was inspected by the said
Committee on 10.12.2019 and thereafter, the unit of the Respondent
No.2 was once again inspected by the District Magistrate, Bijnor on
28.12.2019. That thereafter, on 19.06.2020, a Joint Inspection Report

dated 14.01.2020 was filed by the Respondent Nos.1 & 3 before this

Hon’ble Tribunal.

Submissions with respect to the “Observations” made by the

said Committee in _its said Joint Inspection Report dated

14.01.2020:
a) That the “Observation No.2” of the said Joint Inspection Report
dated 14.01.2020 contains a brief history of the establishment

of the industrial unit(s) of the Respondent No.2. That further, the
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q

“‘Observation No.4” of the said Joint Inspection Report dated
14.01.2020 contains a brief history of the establishment of the
School and/or Colleges of the Applicant.

That a comparative perusal of the aforesaid “Observation Nos.2
& 4” of the said Joint Inspection Report dated 14.01.2020
shows that the Sugar Unit (established in 1933) as well as the
Distillery Unit (established in 1991) of the Respondent No.2 has
been established much prior to the School and/or Colleges of
the Applicant [Priyanka Modern Senior Secondary School
(established in 1994); Priyanka College of Medical and
Research Center ((established in 2012) and Priyanka College of
Professional Education (established in 2014)].

That, therefore, it is the Applicant who has established its
aforesaid School and Colleges adjacent to the industrial units of
the Respondent No.2. That as a matter of fact, one college of
the Applicant i.e. “Priyanka College of Medical Science and
Research Center”, which is at the back side of the premises of
the Applicant and towards the distillery unit of the Respondent
No.2, was established by Applicant just recently in July, 2012.
That, moreover, another college of the Applicant i.e. “Priyanka
College of Professional Education”, which is also nearby to the
distillery unit of the Respondent No.2, has been established by

the Applicant in September, 2014.
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.

That the aforesaid fact clearly shows that it is the Applicant
itself, who willingly and knowingly established its aforesaid
School and Colleges in vicinity to the industrial units of the
Respondent No.2. That, therefore, it is the Applicant itself, who,
due to its expansion policies, has knowingly and willingly put its
students to the risk of the possibility of exposure to industrial
pollution, if any.

That a perusal of the “Observation No.8” of the said Joint
Inspection Report dated 14.01.2020 shows that the boiler-in-
question is a Slop fired Boiler of steam generating capacity of
75 tons/hour with stack of 84 meter height from ground level.
That perusal of the aforesaid “Observation No.8” of the said
Joint Inspection Report dated 14.01.2020 further shows that the
Air Pollution Control System (bag filter) was dully attached with
the boiler-in-question and the said Air Pollution Control System
was found operational at the time of the inspection of unit of the
Respondent No.2.

That a perusal of the “Observation No.9” of the said Joint
Inspection Report dated 14.01.2020 shows that the Respondent
No.2 has installed the boiler-in-question after getting all the
required  permissions/NOCs, namely, NOC from the
Respondent No.1 and permission from the Director of Boilers. It
is submitted that during the process of obtaining the NOC from

the Respondent No.1 for the boiler-in-question, the Respondent
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A

No.1 has inspected the unit of the Respondent No.2 on
26.04.2017 and it is after the Respondent No.1 is satisfied with
respect to the location of the boiler-in-question and all other
related aspects, the Respondent No.1 has issued the NOC
dated 02.05.2017 to the Respondent No.2 for the installation of
the boiler-in-question. It is further submitted that the boiler-in-
question has been installed by the Respondent No.2 in
compliance to the directions of MOEF/CPCB and also of this
Hon'ble Tribunal for incinerating concentrated spent wash of the
Distillery Unit of the Respondent No.2 to achieve ZLD.

That a perusal of the “Observation No.11” of the said Joint
Inspection Report dated 14.01.2020 shows that the boundary
wall of the Applicant School is at 100 meters distance, the back
gate of the Applicant School is about 125 meters distance and
the building of the Applicant School is about 135 meters away
from the boiler-in-question. It is, however, pertinent to mention
here that in fact the boiler-in-question is about 216.46 meters
(about 710 Feets) away from the boundary wall of the “Priyanka
College of Medical Science and Research Center”. That this
fact was also confirmed by the Hon'ble Civil Judge, Senior
Division, District — Bijnor vide Order dated 28.05.2019 passed in
the Original Suit No.347 of 2017 filed by the Applicant School.
That a perusal of the “Observation No.12” of the said Joint

Inspection Report dated 14.01.2020 shows that the Respondent
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No.2, in order to control the emission of bagasse particles, has
installed a green net of approximately 7 meters in height and
approximately 200 meters in length towards the Applicant
School. That a perusal of the “Observation No.12” of the said
Joint Inspection Report dated 14.01.2020 further shows that the
Respondent No.2 has also installed 3 numbers of water spray
gun for spraying water so as to control the spread of bagasse
particles, which water spray guns were found operational at the
time of the inspection.

That the aforesaid fact as mentioned in aforesaid “Observation
No.12” shows that, despite the fact that it is the Applicant itself
who has established its aforesaid school and Colleges adjacent
to the distillery unit of the Respondent No.2, the Respondent
No.2 has taken the necessary required steps so as to control
the spread of bagasse particles.

That the “Observation No.13” of the said Joint Inspection Report
dated 14.01.2020 contains the details of the previous Consents
under Water & Air Act of the Respondent No.2. It is submitted
that the Consents under Water & Air Act of the Respondent
No.2 has been renewed by the Respondent No.1 which are
now valid till 31.12.2021.

That the “Observation No.14” of the said Joint Inspection Report
dated 14.01.2020 contains the Health Examination Results of

the students of the Applicant and also of the villagers residing
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nearby the industrial unit of the Respondent No.2. That in this

context, the Respondent No.2 submits as follows:

(i)

(ii)

That a perusal of the aforesaid Observation No.14” of the
said Joint Inspection Report dated 14.01.2020 shows that
out of the total 3085 numbers of students (whose health
check-up was conducted) only 45 students were found
facing health issues, which amounts to 1.5% of the total
students whose health check-up was conducted. That
similarly out of the total 155 numbers of villagers (whose
health check-up was conducted), only 6 villagers were
found facing health issues, which amounts to 3.9% of the
total villagers whose health check-up was conducted.

That the aforesaid fact shows that there is no Air Pollution
due to the boiler-in-question of the Respondent No.2 and
the health issues of the aforesaid students and villagers
cannot be attributed to the Respondent No.2. It is
submitted that generally in cases of the spread of
diseasesl/illness/health issues due to uncontrolled air
pollution as a result of the industrial activities, the number
of persons experiencing diseases/illness/health issues are
quite large as compared to the number of students and
nearby villagers having health issues in the present case.
It is further submitted that there would be several other

reasons for such common diseases in the area.
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It is pertinent to mention here that as per the Letter dated
14.01.2020 issued by the CMO, District — Bijnor (Page
No.40 of the said Joint Inspection Report dated
14.01.2020), the aforesaid health check-ups of the said
students and nearby villagers was conducted on
06.01.2020 and 07.01.2020 i.e. during the extreme winter
season. |t is further submitted that the health issues found
in the said students and nearby villagers during the said
health check-ups are common diseases /health issues
which generally occurred during such extreme winter
seasons. Print-out of the Article dated 23.01.2020 titled as
“6 Common Winter Diseases With Symptoms and How To
Prevent Them?” published on the web-site of SRL

Diagnostics is annexed as Annexure: R2/C.

That the “Observation No.15” of the said Joint Inspection Report

dated 14.01.2020 contains two tables, namely, “Table-1 — Stack

Emission Monitoring Result” and “Table-2 — Ambient Air Quality

Monitoring Result”. That in this context, the Respondent No.2

submits as follows:

(i)

That the “Table-1 — Stack Emission Monitoring Result”
shows that the SPM parameters of all the boilers installed
at the unit of the Respondent No.2, including the boiler-in-

question, are with the prescribed norms.



(ii)

(i)

(iv)

|O

That the “Table-2 — Ambient Air Quality Monitoring Result”
shows that the SO, and NO parameters within the school
campus of the Applicant and also within the industrial
premises of the Respondent No.2 are within the
prescribed norms. That, however, the RSPM parameters
within the school campus of the Applicant and also within
the industrial premises of the Respondent No.2 were
above the prescribed norms.

It is submitted that a perusal of the aforesaid “Table-2 —
Ambient Air Quality Monitoring Result” shows that the
RSPM parameters within the school campus of the
Applicant are much higher as compared to the RSPM
parameters within the industrial premises of the
Respondent No.2. That the aforesaid fact regarding the
RSPM parameters coupled with the fact that the SPM
parameters of all the boilers installed at the unit of the
Respondent No.2, including the boiler-in-question, are
within the prescribed norms contradicts the claim of the
Applicant that the air pollution within the school campus of
the Applicant is due to the boiler-in-question.

It is submitted that the air pollution within the school
campus of the Applicant as well as air pollution within the
industrial premises of the Respondent No.2 is mostly

attributable to the location of both the Applicant School as
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(vi)

I

well as the industrial unit of the Respondent No.2. It is
submitted that a Railway Line (Howrah — Jammu Railway
Line) is situated on the west side of both the Applicant
School as well as the industrial units of the Respondent
No.2. It is submitted that the State Highway No.49, which
experiences heavy vehicular movement, is situated on the
East side of both the Applicant School as well as that of
the industrial unit of the Respondent No.2.

It is submitted that the aforesaid State Highway No.49 is
approximately 280 meters away from the industrial unit of
the Respondent No.2 but, however, the Applicant School
is situated adjacent to the said State Highway No.49 and
the main gate of the Applicant School opens at the said
State Highway No.49. It is further submitted that it is due
to the fact that the Applicant School is situated adjacent to
the said State Highway No.49, the RSPM parameters
within the school campus of the Applicant are much higher
as compared to the RSPM parameters within the industrial
premises of the Respondent No.2.

That even the Respondent No.1 in the aforesaid
“Observation No.15” of the said Joint Inspection Report
dated 14.01.2020 has stated the heavy vehicular
movement on the aforesaid State Highway No.49 as one

of the reason for high RSPM parameters.
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(vii) That it is pertinent to mention here that the Joint
Inspection of the industrial unit of the Respondent No.2
was conducted by the said Committee on 10.12.2019 i.e.
during the winter season. It is submitted that it is a known
fact that there is deterioration in the air quality of the whole
of India during the winter season and foggy conditions.
That therefore, the climatic conditions prevailing on the
date of inspection i.e. the winter season and foggy
conditions has also played a major role in the RSPM
parameter results. Print-out of the News Article dated
10.12.2019 titled as “Very Poor Air Quality in Delhi for 7™
Day” published on the web-site of India Today is annexed

as Annexure: R2/D.

Compliance Status with respect to the directions as

recommended by the Joint Committee in the said Joint

Inspection Report dated 14.01.2020 and issued by the

Respondent No.1 vide Notice dated 24.01.2020:

a) Direction No.1: That the Respondent No.2 has always ensured

operation and maintenance of the air pollution control systems in
such a way so that the ambient air quality remains in accordance
with the prescribed norms. That the RSPM parameters within the
school campus of the Applicant and also within the industrial

premises of the Respondent No.2 were above the prescribed
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norms due to the reasons as mentioned in the paragraphs here-

in-above.

Direction No.2: That the Respondent No.2 has already placed

order to build a Bagasse shed. That the Respondent No.2 has
already installed a green net of approximately 7 meters in height
and approximately 200 meters in length towards the Applicant
School (the fact which is also observed in “Observation No.12” of
the said Joint Inspection Report dated 14.01.2020). That towards
the other side, a precast wall is being constructed which initially
was expected to be completed by the end of the April, 2020. That,
however, due to COVID-19 Pandemic situation, the construction
work of that said wall was stopped but now the construction work
of the said wall has been resumed and is now expected to be
completed by the mid of August, 2020.

That as far as the automatic water sprinklers are concerned, the
Respondent No.2 has already installed 3 numbers of water
sprinklers and the Respondent No.2 is also installing one moist
cloud/spray machine.

Direction No.3: That the Respondent No.2 has arranged for a

three — layer net to cover the bagasse dropping points on the
conveyor belt completely. Photographs of the three — layer net to
cover the bagasse dropping points arranged by the Respondent

No.2 are collectively annexed as Annexure: R2/E (Colly).
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d) Direction No.4: That the Respondent No.2 has started covering

the vehicles carrying fuel (bagasse) in its industrial premises.

numbers of water sprinklers,

Direction No.5: That the Respondent No.2 has already installed 4

including one automatic fog

machine, which are functioning properly. That with the help of

these water sprinklers total bagasse is getting water sprinkled

properly so that the ambient air quality of the area remains under

the prescribed norms.

f) Direction No.6: That the Respondent No.2 has already started

plantation in order to develop dense green belt of trees towards

the boundary wall of the Applicant School.

That the details of various supply and job orders placed on different

agencies so as to comply the aforesaid directions as recommended

by the Joint Committee in the said Joint Inspection Report dated

14.01.2020 and issued by the Respondent No.1 vide Notice dated

24.01.2020 are enumerated here-in-below:

bagasse shed 110 M
X 56 M of
prefabricated  steel

S.No | P.O.Date | Vendor's Name Particulars of Job Cost of Job
(Rs.)
1. 11.03.2020 | Unigue Shuttering for | 1,20,967.70
Construction, Columns in
Kanth Foundation, Insert
(Moradabad) Plate Fabrication and
Fixing Work etc
2. 12.03.2020 | Creative Boundary Wall fixing | 6,28,215.00
Concrete, Bijnor | & Expansion,
Dismantling
excavation work of
pre-cast wall
3. 19.03.2020 | Astone  Metal | Design, Fabrication, | 2,56,68,000.00
Arc, Ghaziabad | Construction of
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and building wall and

covered bagasse
shed
4. 19.03.2020 | Astone Metal | Installation and | 1,13,60,000.00
Arc, Ghaziabad | erection of bagasse
shed etc
5. 29.04.2020 | Clod Tech, New | Supply of fully | 6,90,000.00
Delhi automatic trolley
mounted CTFC50
Fog machine
6. 18.05.2020 | Kohinoor Safe | Supply of materials | 4,91,700.00
India, Bijnor for covering the
bagasse/ dust

dropping points by
three layer PVC net
and PVC Fiber net

7. 18.05.2020 | Kohinoor Safe | Job work of | 1,34,100.00

India, Bijnor fabrication and
construction of
bagasse /dust

dropping point by
three layer net

Total | 3,90,92,982.00
[Three Crore Ninety Lakhs Ninety Two Thousand Nine

Hundred and Eighty Two only]

Copy of the Notice dated 24.01.2020 issued by the Respondent No.1
under Section 31A of the Air (Prevention and Control of Pollution)
Act, 1981 is annexed as Annexure: R2/F. Copy of the Letter dated
07.02.2020 issued by the Respondent No.2 is annexed as
Annexure: R2/G. Copies of the Purchase Orders issued by the

Respondent No.2 are collectively annexed as Annexure: R2/H

(Colly).

Details of previous /parallel litigation(s) filed by the Applicant

against the Respondent No.2 with respect to the same subject-

matter i.e. removal of the boiler-in-question:

a) That at this juncture it is important to bring to the kind notice of
this Hon'ble Tribunal that the Applicant in its Original Application
as well as in its Rejoinder has concealed the fact that the

Applicant has filed previous /parallel litigation(s) against the
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Respondent No.2 with respect to the same subject-matter i.e.
removal of the boiler-in-question.

That on 30.08.2017, the Applicant filed a Civil Case bearing
Original Suit No. 347 of 2017 titled as “Priyanka Modern School
Society & Anr. Vs. The Dhampur Sugar Mills Ltd.” before the
Hon’ble Civil Judge, Senior Division, District — Bijnor (U.P.)
thereby praying to stop the installation of the boiler-in-question by
the Respondent No.2. That, however, since no interim stay on the
installation of the boiler-in-question was imposed by the Hon’ble
Civil Judge, Senior Division, District — Bijnor (U.P.) and the
installation work of the boiler-in-question was completed by the
Respondent No.2 during the pendency of the said Civil Case, the
Applicant, on 04.02.2019, filed an Application for Amendment and
thereby amended the prayer of the Original Suit No. 347 of 2017
thereby praying the removal of the boiler-in-question. Copy of the
Original Suit No. 347 of 2017 titled as “Privanka Modern School
Society & Anr. Vs. The Dhampur Sugar Mills Ltd.” filed by the
Applicant before the Hon'’ble Civil Judge, Senior Division, District

— Bijnor (U.P.) is annexed as Annexure: R2/l. Copy of the

Amendment Application dated 04.02.2019 filed by the Applicant
before the Hon’ble Civil Judge, Senior Division, District — Bijnor

(U.P.) is annexed as Annexure: R2/J.

That the Hon’ble Civil Judge, Senior Division, District — Bijnor

(U.P.), vide Order dated 28.05.2019 dismissed the said
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Application for Interim Injunction in the said Original Suit No. 347
of 2017 filed by the Applicant. Copy of the Order dated
28.05.2019 passed by the Hon'ble Civil Judge, Senior Division,
District — Bijnor (U.P.) in the Original Suit No. 347 of 2017 titled as
“Priyanka Modern School Society & Anr. \V's. The Dhampur Sugar

Mills Ltd.” is annexed as Annexure: R2/K.

That thereafter, on 15.07.2019, the Applicant has filed an Appeal
being Appeal No. 02 of 2019 against the aforesaid Judgment
dated 28.05.2019 before the Hon'ble District Judge, District —
Bijnor (U.P.) which is still pending adjudication before the Hon’ble
District Judge, District — Bijnor (U.P.). Copy of the Appeal being
Appeal No. 02 of 2019 filed by the Applicant before the Hon'ble
District Judge, District — Bijnor (U.P.) is annexed as Annexure:
R2/L.

That it is pertinent to mention here that on the behest of the
Applicant some villagers has also filed a Public Interest Litigation
(P.1.L.) bearing No.2474 of 2019 titled as “Shanu Kumar & Others
vs. State of U.P. & Others” before the Hon'ble High Court of
Judicature at Allahabad thereby praying (a) to issue a writ, order
or direction in the nature of mandamus commanding the
Respondent No. 1 to 4 to take appropriate legal action against the
Respondent No. 5 to 8 and also to remove the illegal
encroachment by the Respondent No.5 to 8 upon the River Erada

near the area of Village Naurangabad @ Alahepur, Tehsil
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Dhampur district Bijnor and (b) to issue a writ, order or direction in
the nature of mandamus commanding the Respondent No. 2 U.P.
Pollution Control Board, Lucknow to initiate proceedings against
the Respondenfc No.5 to 8 under the provisions of the
Water(Prevention and Control of Pollution) Act, 1974. Copy of the
Public Interest Litigation (P.I.L.) bearing No.2474 of 2019 titled as
‘Shanu Kumar & Others vs. State of U.P. & Others” filed before

the Hon’ble High Court of Judicature at Allahabad is annexed as

Annexure: R2/M.

f) That the Hon'ble High Court of Judicature at Allahabad, vide
Order dated 14.01.2020, dismissed the said Public Interest
Litigation (P.I.L.) bearing No.2474 of 2019 titled as “Shanu Kumar
& Others vs. State of U.P. & Others”. Copy of the Order dated
14.01.2020 passed by the Hon'ble High Court of Judicature at
Allahabad in the said Public Interest Litigation (P.l.L.) bearing

No0.2474 of 2019 is annexed as Annexure: R2/N.

That the aforementioned facts clearly shows that the Applicant has
filed multiple legal cases on the same subject matter i.e. removal of
the boiler-in-question just to harass and pressurize the Respondent

No.2 so as to extract personal benefits.

That the balance of convenience is, thus, lies in favour of the

Respondent No.2 and against the Applicant.



PRAYER:

In the facts and circumstances as stated above, it is therefore, most

respectfully prayed that this Hon'ble Tribunal may be graciously pleased

{o:

1) Dismiss the captioned Original Application being O.A. No. 1007 of
2019 titled as “Priyanka Modern Sr. Secondary School vs. U.P.P.C.B
& Ors.” filed by the Applicant with exemplary cost;

2) Pass such other/further order(s) as this Hon’ble Tribunal may deem fit

and proper in the facts & circumstances of the case.

F‘or Dhampur Sug& Mills Ltd.

J
i
|
R

NDENT NO.2
THROUGH AoTRONREN

T4TORY

ANUBHAV ANAND ARON
(Advocate for the Respondent No.2)
Office: P-14/A, Basement,
Jangpura Extension, New Delhi - 110 014
Mob: 9811764256; Tel: (011) 49865164
E-mail: abhinav.legal@gmail.com
Place: NEw DA

Date: 30‘?‘%}%
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

(Original Application No. 1007 of 2019)
IN THE MATTER OF:

Priyanka Modern Sr. Secondary School ....Applicant
Versus
U.P.P.C.B & Ors. ....Respondents
AFFIDAVIT

I, Somesh Rattan aged about 41 years working as Senior Manager (Legal) with

the M/s Dhampur Sugar Mills Limited having its corporate office at; 241, Okhla

Industrial Estate, Phase — 1ll, New Delhi — 110 020 (the Respondent No.2 herein)

do hereby solemnly state and affirm as under:

1. That | am the Senior Manager (Legal) of the M/s Dhampur Sugar Mills
Limited (the Respondent No.2 herein) and as such | am well conversant
with the facts and circumstances of the present case and competent to
swear the present Affidavit.

2. That the accompanying Reply has been drafted by my Counsel under my
instruction and the content of the same have not been repeated herein for
the sake of brevity and the same may kindly be read as part and parcel of
the present Affidavit.

3. That | have read and understood the content of the accompanying Reply
and the present Affidavit and the same are true and correct to my

knowledge and nothing material has been concealed there from.

‘For Dmugaj Mills Lo
. W

i

| EPONENT

AUTHORISED SIGNATORY
VERIFICATION

Verified at New Delhi on this 30" day of July, 2020 that the contents of Para No.1

to 3 of the above affidavit are true and correct to my knowledge, and nothing

material has been concealed there from. |
‘For DhampﬁSugar Mills Lt/

S

NT
NN aTory
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Bhampuy Sugar Fills Limiteg

241, Okhla industrial Estate, Phase il
New Delhi - 110 020, India

Tel: +91-11-3065 2400, 41561 2456
Tele Fax: +91-11-2693 5697

E-mail corporateotficeddhampurcom
Website: www.dhampur.com

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED IN THE FINANCE SUB-COMMITTEE
MEETING (NO. JANUARY - 01/2016-17) OF THE DIRECTORS OF DHAMPUR SUGAR MILLS
LIMITED HELD ON 27™ JANUARY, 2016 AT ITS CORPORATE OFFICE AT 241, OKHLA
INDUSTRIAL ESTATE, PHASE ~1ll, NEW DELHI-110020

“RESOLVED THAT Mr. Gaurav Goel, Managing Director, Mr. Gautam Goel, Managing
Director, Mr. SK Bhatnagar, President (Corporate), Mr. B.N. Jha, Vice President {Corporate
Office), Mr. Nalin K Gupta, Chief General Manager (Finance) or Mr. Somesh Rattan, Senior
Manager { Legal) be and are hereby severally authorized to represent the Company before
the Department of Company Affairs, Company Law Board, Courts of Law, Tribunal, Forum,
Quasi-judicial Bodies, Arbitrator(s) and / or other Adjudicating Authorities and Statutory
Authorities and to appoint Advocate(s), Attorney (ies) at Law, Consultant(s) to represent
the Company in connection with matters related thereto including legal cases pending
before any of the aforesaid authorities, Board(s), Court(s) and write, sign, execute,
Vakalatnama (s), application(s), form(s) and such other paper(s), document(s) and deed(s)
for the purpose aforesaid.

RESOLVED FURTHER THAT Mr. Gaurav Goel, Managing Director, Mr. Gautam Goel,
Managing Director, Mr. SK Bhatnagar, President (Corporate), Mr. B.N. tha, Vice President
(Corporate Office), Mr. Nalin K Gupta, Chief General Manager (Finance) or Mr. Somesh
Rattan, Senior Manager ( Legal) be and are hereby severally authorized to sign, execute all
types of paper(s), agreement(s), document(s), undertaking(s), deed(s), other document(sj as
may be required in the conduct of routine matters of business of the Company.”

For Dhampur Sugar Mills Limited

% ?&%}}Z;\‘
R FR
Aparna Goel

\3\ e g
Company Secretary \ 7. \J/ gg

M.No : 22787 Nyg %

CHELISABURTOIIPLCOGOS Y

faqd, Uffice: Uhampur, Dist. Siney Pin Code 268 781 B2

Beanch Office: 17125, Vijay Khand, Gomti Nagar, Lucknoes - 228 010 {UR), Tel: +91-522.236242
Units 1. Dhampu, 2, Mansurpue 3 Asmoll, 4. Rajmura, 5, Meergarn;
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Item No. 14 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1007/2019

Priyanka Modern Sr. Secondary School Applicant(s)
Versus
Uttar Pradesh Pollution Control Board & Ors. Respondent(s)

Date of hearing: 13.11.2019

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
' HON’BLE MR. JUSTICE S.P WANGDI, JUDICIAL MEMBER
HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER
HON’BLE MR. SAIBAL DASGUPTA, EXPERT MEMBER

.w7For Applicant(s): Mr. Sharad Chauhan and Mr. Akshay Rana,
Advocates

ORDER

Grievance in this a}:ﬁiblic'ation is against operation of boilers of

distillery unit operated by M/s Dhampur Sugar Mﬂls in District

W Bijnor, Uttar Pradesh ’I‘he same is affecting the health of the

* students in the vicinity,

Let the Uttar Pradesh State Pollution Control Board (UPSPCB)
and the District Magistrate, Bijnor look into the matter, take action
in accordance with law and furnish a factual and action taken report

in the matter within one month by e-mail at judicial-ngt@gov.in.

A copy of this order be sent to the UPSPCB and the District

Magistrate, Bijnor by e-mail for compliance.



The applicant may furnish a set of papers to the UPSPCB and

the District Magistrate, Bijnor and file affidavit of service within one

week.

List for further consideration on 27.01.2020.

- November 13, 2019
Original Application No. 1607/2019
DV

Adarsh Kumar Goel, CP
S.P Wangdi, JM
K. Ramakrishnan, JM

‘Dr. N agin Nanda, EM

Salhal ;’sgupta, EM
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5 Common Winter Diseases With Symptoms and How To Prevent
Them?
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Tlaim besed on Reseaih among Doctors by ‘Hansa Besaacch 1 2016 & 3019144 ko Lies,

Winter is finally here. So is the sudden dip in temperature followed by a season of common winter ailments. While gearing up for the
charming winters with everything necessary, we should not forget about its other side, the side that’s not that welcoming or pleasant.

Yes, winters also mean a season of health conditions that can pop up due to the sudden fall in temperature and other related factors.

At SRL Diagnostics, we believe that it is never too late to take care of yourself, So, without making any delay, let's take a look at some of
the most common winter illnesses that can take a toll on your overall health,

Let's discuss about the signs, symptoms, and prevention tips for each winter disease. Let's read on!

Common Winter Ailments

https:/iwww.sriworld.com/blog/winte r-diseases-symptoms-prevention-tips/ 1/8
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= Strep Throat

» Norovirus

Everyone should have some basic information about winter-borne diseases.

In fact, it would be a great idea if you know about the signs, symptoms, and prevention tips for each winter disease.
It will help you deal with the issues efficiently.

1. Common Cold

What is it?

Often ignored as part and parcel of the season change, the common cold is a viral infection. It affects both children and adults alike and
more likely to subside in 2 to 4 days. However, if it continues for a significant duration, seeking medical help is crucial.

Symptoms

Following are the symptoms of Common Cold:

» Headache

= Burning sensation in eyes
» Chest congestion

+ Sore throat

s Runny nose

« low-grade fever
Prevention
Some preventive measures to fight the common cold:
« Take plenty of rest
« Drink plenty of water and other fluids
« Have home-cooked food only

= Wash your hands properly to prevent spreading
« Seek medical intervention, if needed

2.Flu

What is it?

https:/iwww.sriworld.com/blog/winte r-diseases-symptoms-prevention-tips/ 2/8
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Symptoms

The symptoms of the flu include the following:

+ Nasal congestion
# Fever and chills
+ Sore throat

= Runny nose

s Cough and cold
* Headache

* Body pain

« Painin ear

+ Fatigue

o ltchy eye

« Redness in eyes

Prevention
Below are some useful tips to prevent from flu:

« Keep your mouth and nose covered while sheezing and coughing
+ Maintain enough distance from the person suffering from the same
= Respiratory hygiene is important.

¢ Wash your hands to avoid the passage of germs to another person

https://www,sriworld. com/blogiwinter-diseases-symptoms-preve ntion-tips/ 3/8
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3. Bronchiolitis/RSV

What is it?

As the name suggests, it is an infection of the respiratory tract. It is caused by the Respiratory Syncytial Virus (RSV) that mainly affects

children. In the beginning, the symptoms may resemble the common cold or flu. However, as the disease progresses, it can get more
severe.

Sgg,g Most Doctor

Preferred Laly’

Symptoms

The symptoms of Bronchiolitis/RSV includes the following:

» Nasal congestion

= Low to high-grade fever
s Cough

= Difficulty breathing

+ Wheezing

« Dehydration

Prevention

https:/iwww.sriworld. com/blog/winter-diseases-symptoms-preventi on-tips/ 4/8
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+ Seeking medical advice

4. Strep Throat

What is it?

Strep throat is a more critical version of a sore throat that’s caused by a bacterial infection. It is quite common among school-going kids.
The best treatment for this winter illness is antibiotics prescribed by a medical professional.

SR,Q% Most Doctor

Preferred Lab’

Symptoms

Below are some symptoms of Strep throat:

s Sore throat

s Pain in throat

« Difficulty swallowing
« Fever

s Headache

https:/fwww.sriworld. comlblog/winter—diseases—symptoms—prevention-tips/ 5/8
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The preventive measure of strep throat are given as under:

« Wash your hands before eating

Drink lots of water to keep yourself hydrated
+ Drink warm to hot fluids

= Gargle, the moment you feel soreness in your throat
« Take proper rest

5. Norovirus

What is it?

Norovirus is also called the winter vomiting bug that infects the stomach. Norovirus is a very infectious virus that can affect people of all
ages and strike throughout the year. However, norovirus infection is very common in the winter season.

It causes diarrhoea and vomiting and stays for 1 to 2 days.

Mogt Boctor |
Preferred Lab

Symptoms

https:/AMww.sriworld ‘comlblog/winter-diseases—symptoms-prevention-tips/ 6/8
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& Stomach pain
s Fever and chills

Prevention

Below are the tips on how to prevent Norovirus:

®

You should practice proper hand and oral hygiene.

®

You should wash your food properly before cooking.
« Keep your home neat and clean.

« You should not cook if you are not well.

Why do we fall sick during winters?

Well, there could be a number of reasons behind the same. It includes -

« A sudden dip in the temperature
» Overeating and oversleeping owing to the weather
» Aweak immune system, etc.

No matter what, seeking medical attention is highly advisable. At SRL Diagnostics, we offer a wide range of lab test packages including

fever panels and infectious disease panels. Knowing your body parameters well will help you to keep health issues at bay.

Book Test

QUALITY OF LIFE (HEALTHCARE)

COMMON COLD, COMMON WINTER DISEASES, HOW TO PREVENT NOROVIRUS, PREVENTION TIPS FGR COMMON COLD, PREVENTION TIPS FOR
WINTER DISEASES, PREVENTIVE MEASURE OF STREP THROAT, SIGNS OF WINTER DISEASES, SYMPTOMS OF BRONCHIOLITIS, SYMPTOMS OF
COMMON COLD, SYMPTOMS OF FLU, SYMPTOMS OF NOROVIRUS, SYMPTOMS OF RSV, SYMPTOMS OF WINTER DISEASES, TIPS TO PREVENT
BRONCHIOLITIS SYMPTOMS OF STREP THROAT, TIPS TO PREVENT FROM FLU

Book a Test Find a Test Download Report Find a Lab

Subscribe to our Newsletter

and get latest updates & offers

About Us Partner With Us Newsroom and Events Reach Us
Why SRL Collection Centre Employee Portal Corporate Office
Key Member: Hospital Lab M t .
& Members ospital kab Managemen CC Portal GP - 26, Maruti Industrial Estate,
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Organise Free Camp International Business 122015
Careers Test & Report Enquiries: 1200 222
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Current Openings Contact Us 000
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Very poor air quality in Delhi for 7th day

The air quality remained in the "very poor” category in the national capital for the

seventh consecutive day on Tuesday as the cold weather and calm winds allowed
accumulation of pollutants.

ADVERTISEMENT

o, - Press Trust of India w
?;f&f?% hiew Delhi December 10,2019 UPDATED: December 10, 2019 11:07 IST

Story in

Any significant improvement in Delhi's air quality is likely only after December 10. {Photo; IANS)

T he air quality remained in the "very poor” category in the national capital for the
seventh consecutive day on Tuesday as the cold weather and calm winds allowed
accumulation of pollutants.

The Air Quality Index (AQl) in the city was recorded at 356 at 8.45 am.

An AQ! between 0-50 is considered "good", 51-100 "satisfactory”, 101-200 "moderate”, 201-

300 "poor”, 301-400 "very poor" and 401-500 "severe”. An AQI above 500 falls in the
"severe plus” category.

In the National Capital Region, Ghaziabad performed the worst as its AQl was recorded at
400. The AQ! in Greater Noida, Gurgaon and Noida was 387, 326 and 382 respectively.

The minimum temperature in Delhi was 16 degrees Celsius while the humidity was
recorded at 66 per cent.

READ | Delhi air in very poor category for 3rd day, AQI crosses 350 mark

ALSO READ | Smog returns to choke Delhi-NCR, air guality in Very ROCK category

ALCMIRMATOU | Dyallad casitmmmmom e L N LT
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https://www.indiatoday.in/india/story/very-poor—air~quality—in-de|hi-for-7th-day~1 626936-2019-12-10 1/5



712212020 Very poor air quality in Delhi for 7th day - India News 3 3
AMLOU VYA LN P RSN WWIRIESSES Ly LY L SEGBUIL, G ULIaELY LIS LU Litesy .

IndiaToday.in has plenty of useful resources that can help you better understand the
coronavirus pandemic and protect yourself. Read our comprehensive guide (with information on
how the virus spreads, precautions and symptoms), waltch an expert debunk myths, and access
our dedicated coronavirus page.

Story in
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Rajasthan Speaker challenges HC order to defer action against Pilot camp

Congress suspends 2 MLAs of Pilot camp over audio tapes

Story in
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Top jJaish-e-Mohammed commander killed in Jammu and Kashmir's Kuigam

Two FIRs lodged in Rajasthan over Cong complaints of horse trading

Pakistan offers consular access to Kulbhushan Jadhav after outrage
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Rajasthan Speaker challenges HC order to defer action against Pilot camp

Congress councillor asks people to drink rum to fight coronavirus, video goes viral

Congress suspends 2 MLAs of Pilot camp over audio tapes
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"Grievance in this application is against operation of boilers of distillery unit
operated by M/s Dhampur Sugar Mills in District Bijnor, Uttar Pradesh. The

same is affecting the health of the students in the vicinity.
Let the Uttar Pradesh State Pollution Control Board (UPSPCB) and the
District Magistrate, Bijnor look into the matter, take action in accordance
with law and furnish a factual and action taken report in the matter within
one month by e-mail at judicial-ngt@gov.in.

A copy of this order be sent to the UPSPCB and the District Magistrate,
Bijnor by e-mail for compliance.
The applicant may furnish a set of papers to the UPSPCB and the District
Magistrate, Bijnor and file affidavit »f service within one week.

List for further considcration on 27.01.2020."
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Health Examination result of Priyanka College of Professional Educatioqgﬁ
Students)-

1) lritation in eyes found in 18 students. )

2) Respiratory disease found in 1 student (Upper Respiratory Tract Infection)

3) Headache found in 3 students.

4) Cough found in 4 students.

5) Abdominal pain found in | student.

6) Body ache found in 1 student.
Health Examination result of Priyanka Sr. Secondary School andPriyanka
College of Medical Science & Research Center (3010Students)

1) Irritation in eyes found in 12 students. -

2) Dysponea (Respiratory problem) found in 3 students.

3) Headache found in 1 student.

4) Allergy found in 1 student.
Health Examination result of Villagers (155), nearby Industry

1) Eye irritation found in 6 villagers.
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1. The operation and maintenance of air pollution control systems should be ensured by
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Corporate Office: 241, Okhla Industrial Estate, Phase-lii, New Delhi-3 10 020

Tel: +91-11-30659400, Fax: +91-11-26535697

Branch Office: 1/125, Vijay Khand, Gomti Nagar, Lucknow - 226 010, Tel: +91-522-238243

Sugar Units : 1, Dhampur, 2. Mansurput, 3. Asmol, 4. Rajpura. 5. Meergan
pistillery : Asmoti & Dhampur
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ANNEXVRE - R2|H(tally)
DHAMPUR SUGAR MILLS LTD.

UNIT-DHAMPUR , DISTT. BIUNOR - 246761 , UTTAR PRADESH

. Phone: 01344-220985, Email: dsmdhampur@dhampur.com.CIN: L15249UP1933PLC000511
GSTIN: 09AABCT2827N1ZY PAN: AABCT2827N

Y

GST Range: SECTOR-T,DHAMPUR Website - www.dhampur.com CIN:
GST Division: D.C. SERVICE ORDER L15249UP1933PLC000511
GST Comm: (JURISDICTIONAL OFFICE)
?ggggcggl;rovidert Order No 16200001711
; Date :11.03.2020
UNIQUE CONSTRUCTIONS
NEAR SUNEHRI MASJID RFQ :6000045072
KANTH (MORADABAD)-244501 RFQ Date :07.03.2020

Phone:9411268889

Email:

GSTIN: 09AACFU5171G122
PAN No: AACFU5171G
We are pleased to award the Service Order as detailed below. This order no. and Date must be quoted in your bills and
in all correspondence in this connection with this office/factory.

SN Description UOM Qty. Rate Disc Amount

1 1SAC Code:9954 NO 6.000 160.00 0.00 960.00
~SHUTTERING FOR COLUMN IN FDN
PR N0:6200001973

2 |SAC Code:9954 NO 50.000 20.00 0.00 1,000.00
~INSERT PLATE FABRICATION & FIXING
PR N0:6200001973

3 |SAC Code:9954 NO 6.760 70.00 0.00 473.20
~EXCAVATION 1.5 TO 3 MTR FOR RCC COLUMN
PR No:6200001973

4 |SAC Code:9954 NO 1.200 3830.00 0.00 4,596.00
~RCC 1:1.5:3 IN COLUMN IN FDN

PR N0:6200001973

5 |SAC Code:9954 NO 6.400 160.00 0.00 1,024.00
~SHUTTERING FOR RAFT :

PR No0:6200001973

6 |SAC Code:9954 NO 9.600 180.00 0.00 1,728.00
~SHUTTRING FOR SUPER STRCTURE ‘
PR N0:6200001973

7 |SAC Code:9954 NO 0.500 4000.00 0.00 2,000.00
~TOR STEEL CUTTING & BINDING
PR N0:6200001973

8 |SAC Code:9954 NO 22.090 45.00 0.00 994.05
~BACK FILLING WITH AVAILABLE EARTH
PR N0:6200001973

9 |SAC Code:9954 NO 4.950 60.00 0.00 297.00
~TRANSPORTATION

PR N0:6200001973

10 |SAC Code:9954 NO 400.000 75.00 0.00 30,000.00
.-MS GATE PROVIDING & FIXING COMPLETE
PR No:6200001973

11 | SAC Code:9954 NO 15.770 3595.00 0.00 56,693.15
~BRICK WORK FOR LEVELING UNDER PRECAST
WA

PR N0:6200001973

12 |SAC Code:9954 NO 13.520 15.00 0.00 202.80

CORP.OFFICE: 241, Okhla Industrial Estate, Phase: Hl, New Delhi: 110020, PH.No. 011-30659400, 41612456,
E-mail: corporateoffice@dhampur.com, Website: www.dhampur.com
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P Work Order No  :6200001711
: : Date :11.03.2020

SN Description UOM Qty. Rate Disc Amount
~DISMENTLING OF OLD BRICK SOALING
PR N0:6200001973
13 |SAC Code:9954 NO 36.050 60.00 0.00 2,163.00
: ~EARTH WORK IN EXCAVATION 0 TO 1.5 MTR FO
PR N0:6200001973
14 | SAC Code:9954 NO 1.000 3708.00 0.00 3,708.00
~PCC 1:4:8
PR No0:6200001973
15 | SAC Code:9954 NO 3.950 3830.00 0.00 15,128.50
~RCC 1:1.5:3 IN FDN
PR No0:6200001973
Total Amount 120967,70
INR One Lakh Twenty Thousand Nine Hundred Sixty Seven and Paise Seventy Only

Work Start Date :06.03.2020

Work End Date :05.05.2020
Terms and Conditions:

Taxes GST Extra

Payment Terms: Payable in 7 Days

LD clause: In case of delay, pre-estimated liquidated damages will be charged @0.15% per Day

Inspection We reserve our rights of inspection to carried out at any stage of Services

Order Acceptance- You will send us the acceptance of the PQ. within one week, otherwise it will be considered as accepted
Additional Info: MOLASSES UNLOADING PLINTH WORK BOUNDARY WALL WITH GATE 228 MTR WALL

GATE 4 MTR WIDE
Remarks: 1. IF CONTRACTOR FOUND TO USED ANY SECOND CLASS MATERIAL, HIS CONTRACT MAY BE CANCELLED

SAME TIME AND CONSIDER HIM IN NEXT TIME ANY WORK.

2. {F CONTRACTOR FOUND TO NOT USED REQUIRED MACHNERY LIKE VIBRATOR AND MIXTURE THEN HIS
WORK MAY BE CANCELLED SAME TIME AND DISMENTAL ALL HIS WORK ON HIS RISK AND COST ALSO HE
1S CONSIDER AS A BLACK LIST.

3. CONTRACTOR HAS TO ENSURE HIS QUALITY AND HIS SPEED IF FOUND FOULTY ANY TIME WE ARE FREE
TO CANCELLED HIS CONTRACT AND MARK HIS NAME IN BLACK LIST.

4. CONTRACTOR HAS TO TAKE APPROVAL FROM CIVIL TEAM BEFORE AND AFTER ANY WORK.

5. CEMENT AND TMT STEEL WILL BE IN DSM SCOPE.

8. WITHOUT TAKE APPROVAL FROM CIVIL TEAM NO ANY WORK STARTED OR COMPLETED

Applicable Laws All disputes related to this Purchase Order shall in all respect, be construed & operate in conformity with the indian
law & will subject to jurisdiction of law court in Bijnor.
Indemnity Clause Vender will indemnify the buyer in case of any loss occurred on account of non - credit of GST due to non - mention /

wrongly mention of HSN / SAC code of materials / services or GSTIN of the vender.

For Dhampur Sugar Mills Ltd

Prepared By Checked By Authorized Signatory

Receiver's Signature & Seal with Date

CORP.OFFICE: 241, Okhla Industrial Estate, Phase: Ill, New Delhi: 110020, PH.No. 011-30659400, 41612456,
E-mail: corporateoffice@dhampur.com, Website: www.dhampur.com
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(s DHAMPUR SUGAR MILLS LTD. Y+

i
i UNIT-DHAMPUR , DISTT. BIUNOR - 246761 , UTTAR PRADESH

Phone: 01344-220985, Email: dsmdhampur@dhampur.com.CIN: L15249UP1933PLC000511
GSTIN: 09AABCT2827N1ZY

PAN: AABCT2827N

GST'Range: SECTOR-T,DHAMPUR Website - www.dhampur.com CIN: ,
GST Division: D.C. SERVICE ORDER L15249UP1933PLC000511
GST Comm: (JURISDICTIONAL OFFICE) :
gggzcoesi:rovider: Order No ;6200001714

Date . :12.03.2020
CREATIVE CONCRETE
VILLAGE SARKTHAL SEOHARA ROAD DHAMPUR RFQ :6000045154
DHAMPUR-246761 RFQ Date :12.03.2020

Phone:9837898700 94...

Email: creativeconcreteindia@gmail.com
GSTIN: 09AAKFC0560D1ZR

PAN No: AAKFC0560D

We are pleased to award the Service Order as detailed below. This order no. and Date must be quoted in your bills and
in all correspondence in this connection with this office/factory.

SN Description Uom Qty. Rate Disc Amount
1 |SAC Code:9954 NO 3621.000 105.00 0.00 380,205.00
~boundary wall fixing
PR N0:6200001972
2 |SAC Code:9954 NO 2362.000 105.00 0.00] 248,010.00
.-boundary wall expension
PR N0:6200001972
Total Amouny 628215,00
INR Six Lakh Twenty Eight Thousand Two Hundred Fifteen Only
Work Start Date 112.03.2020
Work End Date :05.05.2020
Terms and Conditions:
Taxes GST Extra
Payment Terms: Payable in 7 Days
LD clause: In case of delay, pre-estimated liquidated damages will be charged @0.15% per Day
Inspection We reserve our rights of inspection to carried out at any stage of Services
Order Acceptance- You will send us the acceptance of the PO. within one week, otherwise it will be considered as accepted
Additional Info: PRECAST BOUNDARY WALL 228 MTR FOR MOLASSES UNLOADING PIT AREA
Remarks: 1. IF CONTRACTOR FOUND TO USED ANY SECOND CLASS MATERIAL, HIS CONTRACT MAY BE CANCELLED

SAME TIME AND CONSIDER HIM IN NEXT TIME ANY WORK.

2. IF CONTRACTOR FOUND TO NOT USED REQUIRED MACHNERY LIKE VIBRATOR AND MIXTURE THEN HIS
WORK MAY BE CANCELLED SAME TIME AND DISMENTAL ALL HIS WORK ON HIS RISK AND COST ALSO HE
IS CONSIDER AS A BLACK LIST.

3. CONTRACTOR HAS TO ENSURE HIS QUALITY AND HIS SPEED IF FOUND FOULTY ANY TIME WE ARE FREE
TO CANCELLED HIS CONTRACT AND MARK HIS NAME [N BLACK LIST.

4. CONTRACTOR HAS TO TAKE APPROVAL FROM CIVIL TEAM BEFORE AND AFTER ANY WORK.

5. CEMENT AND TMT STEEL WILL BE IN DSM SCOPE,

6. WITHOUT TAKE APPROVAL FROM CIVIL TEAM NO ANY WORK STARTED OR COMPLETED

Applicable Laws All disputes related to this Purchase Order shall in all respect, be construed & operate in conformity with the indian
law & will subject to jurisdiction of law court in Bijnor.
Indemnity Clause . Vender will indemnify the buyer in case of any loss occurred on account of non - credit of GST due to non - mention /

wrongly mention of HSN / SAC code of materials / services or GSTIN of the vender.

CORP.OFFICE: 241, Okhla Industrial Estate, Phase: Ill, New Delhi: 110020, PH.No. 011-30659400, 416124586,
E-mail: corporateoffice@dhampur.com, Website: www.dhampur.com
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Work Order No  :6200001714
Date :12.03.2020 L{g

For Dhampur Sugar Mills Ltd

Prepared By Checked By Authorized Signatory

Receiver's Signature & Seal with Date

- CORP.OFFICE: 241, Okhla Industrial Estate, Phase: lil, New Delhi: 110020, PH.No. 011-30659400, 41612456,
E-mail: corporateoffice@dhampur.com, Website: www.dhampur.com
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DHAMPUR SUGAR MILLS LTD H C)

GHAZIABAD-201001
Ph: 0120-2866117

Email:astonemetalarc@gmail.com
GSTIN:09ATLPS4821K1Z3 '

@LM o UNIT-DHAMPUR VILLAGE ALLEHAPUR , DISTT. BIJNOR - 246761, UTTAR PRADESH
Phone- 01344-220985, Email- dsmdhampur@dhampur.com
TGSTINT 09AABCTZEZ7NTZY . PAN: AABCT2827N
" GST Range: SECTOR-1,DHAMPUR Website - www.dhampur.com CIN:
GST Division: D.C. A ' L15249UP1933PLC000511
GST Comm: (JURISDICTIONAL PURCHASE ORDER
OFFICE)
Vendor: PO No 14100007152
50500979 PO Date :19.03.2020
ASTONE METAL ARC RFQ 16000049393
AO - 38 & 39, AMRIT STEEL COMPOUND, SSGT ROAD, RFQ Date 19.03.2020
INDUSTRIAL AR

With reference to your quotation we are pleased to place an order with you for the supply of the undernoted materials as per instructions specified
below subject to general terms and conditions as mentioned below

SN |HSN Description Unit | Qty. Basic Disc Amount
Code Rate
1 | Mat. Code 17003752 LOT| 1.000 25668000, 25668000.0
DESIGN, FABRICATION, CONSTRUCTION OF BAGASSE SHED 110 MX 56 M 00 0
OF PREFABRICATED STEEL BUILDING
Del to-DHAMPUR POWER-1.000(PR No-4100005075)Del Dt-15.09.2020

Total Amount

INR 25,668,000.0
0

Two Crore Fifty Six Lakh Sixty Eight Thousand Rupees Only

Terms and Conditions:

Incoterms
Payment Terms

Taxes
LD Clause

Dispatch Instructions

Inspection

Transit Insurance
Order Acceptance-
Warranty

Remarks

FOR DHAMPUR FACTORY

50% advance against submission of same value PDC valid till commissioning date, 40% against proforma
invoice with 100% GST after inspection at vendor workshop. 10% within 15 days after receipt of material
but against submission of same value PBG on our format valid for one year and 50% PDC valid til
commissioning date.

GST Extra

1% FOR PER WEEK SUBJECT TO MAX LIMIT SHALL BE 5% ON TOTAL CONTRACT VALUE
(SUPPLY AND SERVICE ORDER BOTH).

Please prepare separate invoice along with GST invoice for separate P.O. & will be the part of dispatch
document. Otherwise invoices will not be entertained & materiat will not be unloaded.

We reserve our rights of inspection to carried out at any stage of material.

Vendor scope

You will send us the acceptance of the PO. within one week, otherwise it will be considered as accepted.
One year

1. P.O. placed against your quotation no. AMPL/QUOG/1003, Rev. no.R3 dated 22.05.2020 and email dated
25.06.2020

2. 1f material will not find up to the mark then material will return to you for replacement / rectification then
freight charge both side (to & fro) will be borne by you.

3. If you will not supply material in stipulated delivery period then we shall depute our responsible person
for follow-up / expedite the delivery at your works & in such case all expenses (incurred by the person) will
be borne by you.

4. The Purchase Order effective date will be treated from the date of purchase order.

5. No price escalation will be made up to delivery period.

6. If we found your progress seems slow we have reserve to right your P.O. to be cancelled and

balance material to be procure from other vendors.

7. The impact of lockdown due to covid-19 on the delivery period shall not be considered in any case

8. Extension in time- vendor shali not be entitled to extension of time till completion period as mentioned in
the PO.

9. Vendor will indemnify the buyer in case of any loss occurred on account of non-credit to GST due to
non-mentioned / wrongly mentioned of HSN / SAC code of material / services or GSTIN of the vendor.

10. Material should be securely packed to avoid any damage during transit.

11. Please prepare separate GST invoice for separate PO and will be the part of dispatch document.

ORI Mausta ; ase. 11, —110020; o OTT=30655a0U 47014400,
E-mail: corporateoffice@dhampur.com , Website: www.dhampur.com
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Applicable Laws

Indemnity Clause

PO No 4100007152
PO Date :19.03.2020

go

Otherwise invoices will not be entertained and materials will not be unioaded.

12. Plant will certify the actual quantity received at our store. in case any discrepancy is found, it will be
notified and the same shall be deemed as final our weighbridge weighment shall be deemed as final.

13. Please quote our PAN-AABCT2827N & GSTIN No. 08AABCT2827N1ZYin your bill.

14. Technical annexure - A (page no.1 to 8) and commercial annexure B (page no. 1to 5) will be the part of
this purchase order.

15. Facilities : free boarding & lodging to be arranged at factory site for one engineers/experts being
deputed by supplier at time for supervision purpose including vendors engineer during their stay at free of
cost by us.

16. Marine cum erection cum testing insurance policy- vendor take this policy on his behaif & one copy will
be submitted to DSML before erection work.

17. all consumable items i.e. Oxygen, LPG and Argon gas are in scope of vendor

18. PPES (Persons Protection Equipment’s) is compulsory for engineers / workers of vendor / contractor
on site.

19. All charges for mobile crane and hydra will be borne by you which will be required during erection and
commissioning.

20. the electrode & filler wire will be used for fabrication ADOR / ESAB / L&T Make + Argon gas

21. Two coats of Red Oxide Primer and two coats of Synthetic Enamel paint is to be provided by vendor
22. vendor will follow strictly dispatch schedule/bar chart which has provided by vendor and approved by
DSML

23. M.S. Colum will be covered up to 10 to 11 mir. as per design through RCC and rest length of M.S.
column will be painted through Anticorrosive paint (suggested by Berger Co.)

24. Vendor will provide side Jower in 3 layer in side cladding area in two side (one wicith and one length)
25, Fiber mesh will be provided in 10 ft. height in two side

26. Party will provide the design of firefighting system also along with shed installation, material and job
work of firefighting system in DSML scope.

27. DSML may, at its option, depute its own personnel or any third party for carrying out the inspections
follow-up of the equipment’s prior to dispatch whenever required. The vendor shall extend all necessary
facilities for this purpose and arrange for such tests as are required, at its cost.

28. in the event of an inspection revealing any defect deficiency, the vendor shall rectify and make such
changes, alternations/corrections/ replacement as may be required to make the equipment’s conform fully
to the provisions of the purchase order to the satisfaction of the company, whose decision shall be final and
binding in this regard. Failure to rectify the defect(s) within a reasonable time fixed by the company shall
entitle the company to reject the products outright/cance! the purchase order and make alternative.

29. The inspections by the DSML or by the third party appointed by DSML shall not relieve the vendor from
its responsibility for adherence to specifications and standard as prescribed/applicable.

30. Design ( civil & structural) will be checked by third party

31. You will provide QAP/ITP and wili be approved by DSM. This will be the part of TPI.

32. You will provide manufacturing and Erection, Commissioning schedule bar chart to DSM.

33. You will provide us billing schedule and will be approved by DSM before start of supply.

All disputes related to this Purchase Order shall in all respect, be construed & operate in conformity with
the Indian law & will subject to jurisdiction of law court in Bijnor.

Vender will indemnify the buyer in case of any loss occurred on account of non - credit of GST due to non -
mention / wrongly mention of HSN / SAC code of materials / services or GSTIN of the vender.

We reserve the right to increase or decrease the ordered quantity or cancel the order. Material rej by our Q.C. department will be returned to you at

your freight , cost, risk & responsibility.

For DHAMPUR SUGAR MILLS LTD UNIT-DHAMPUR

Prepared By Checked By Authorized Signatory
CURF.UFHICET 24T UKRla Tnaustiial Estate, Phase. 1T, New Dl 110020, PH.NG. UTT=30659400. 4 T6 12456,

E-mail: corporateoffice@dhampur.com , Website: www.dhampur.com

Page 2 of 2



PRI AN

€
dhampur

Phone: 01344-220085, Email dsmdhampur@dhampur.com . CIN: L18248UP 1933PLCON05 11
GSTIN: 08AABCT2B27N1ZY

DHAMPUR SUGAR MILLS LTD.

g

UNIT-DHAMPUR |, DISTT. BIUNOR - 246781 , UTTAR PRADESH

PAN: AABCT282TH

GST Range: SECTOR-1,DHAMPUR Website - www.champur.com CiN:
GST Division: D.C. SERVICE ORDER L15243UP1933PLCO0051Y
GST Comm: {(JURISDICTIONAL OFFICE)

S oot Order No :6200001818

ASTONE METAL ARC Date 118.03.2020

AQ - 38 & 39, AMRIT STEEL COMPOUND, SSGT ROAD, RFQ 6000048394

INDUSTRIAL AR RFQ Date 119.03.2020

SHAZIABAD-Z01DO

Prong (120-2866117

Emud: astonemelatarc@omalcom
GSTING OBATLPSA821K1ZS

We are pleased to award the Service Order as detailed below. This order no. and Date must be quoted m your Bils 202
in all correspondence in this connection with this officefaclory.

SN Description UOM Qty. Rate Dise Amount
1 | 8SAC Code:9983 NO 1.0001200000.00 0.00] 12000000
INSTALLATION OF-BAGASSE SHED 110M X 58 M
OF
PRE FABRICATED STEEL BUILDING
PR No:6200002125
2 |BAC Code:8883 NO 1000 10180000.0 0001104800000
JOB WORK OF-CIVIL AND ERECTION OF ¥
BAGASSE SHED
110 M X 56 M OF PRE FABRICATED STEEL
BUILDING
PR No:6202002125 i
Total Amoun{ 11380600.00
INR One Crore Thirteen Lakh Sixty Thousand Only |
Work Start Date :04.07.2020
Work End Date :15.11.2020
Terms and Conditions:
Taxes | GSTExra
Payment Terms: 20% ALONGWITH WORK ORDER AGAINST SAME va SSIDNING 7O AGAINST
RUNNING BILL VERIFIED BY OUR CIVIL ENGINEERS WITHIN 18 UBALANSE 125 T BE REIDASED
AFTER ONE YEAR AGANST SATISFACTORY PERFORM FWORK,
LD clause: 1% FOR PER WEEKX SUBJECT TO MAX LINIT SHALL BE 5% ON TOTAL CONTRALT VALUE (SUBPLY 24D
SERVICE CRDER BOTH)L
Inspection We reserve pur nghts of ingpecton o carred oot 8l any slage of Senvices

Order Acceplance-
Remarks:

You wil send us the acceptance of e FO. within one wees, ohereiss & wiibe sonsidered o5 aooepted

1. P.O. plazed agains! yout guotation no, ANMPURQUCHONE Rev. no RIdated 22 082020 and e el
25082020

2. I material will not find up fo the mark then materia wi
charge both side (1o & frof wil be bome by you.

3. 1 you will nol supply matenial iy stipdated delfvery penod en we shal depgute e resoors e person for fonse ¢
expedis the dalivery 8l your woks & in such case 8 expenses Ongurred by the pemson wi Be boms by vo,

4. The Purchase Order effectve date wi be trestad from e saie of purchase sy,

5. No price escalation wil be made up 1o delvery period.

6. ¥ we found your progress seems siow we have reserve long your S0. 1o be canneled and belprce mpend 10
be procure from other yendors,

7. The impast of lockdown due 1o covid- 18 on the delvery penod shal rot be considersd iy sy cave

8. Extension in times vendor shall net be entfied lo exdension of Ume 2 Compiaton peviod 25 mesiored In B B0

et to you for repiacement { rectficgtion then freght

CORP.OFFICE: 241, Okhla Industrial Estale, Phase: Ill, New Deihi: 110020, PH.No, 011-30658400 416122458

E-mail corporateoifice@dhampur.com , Website www.dhampur.com
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Applicable Laws

Indermnity Clause

Prepared By

A e w P I

Date :19.03.2020
S2-

9. Vendor will indemnify the buyer in case of any loss ocourred on account of non-credit to GST dus to non-mentioned
# wrongly mentioned of HSN / SAC code of material / services or GSTIN of the vendor.
10. Material should be securely packed ta avold any demage during transit. X
11. Please prepare separate GST Invoice for separate PO end will be the part of dispatch dacument. Othersdse
invoices will not be entertained and materials will not be unloaded.
12, Plant will certify the actual quantity received at our store. in case any discrepancy is found, it will be notified and
the same shall be deemed as final our welghbridge welghment shall be deemed as final.
13, Please quote our PAN-AABCT2827N & GSTIN Ne. DOAABCTZ827N12Yin your bill
14, Techpical annexure - A {page no.1 to 8) and commercial annexure B (pags no. 1o 5y will be the part of this
purchase order,
15. Failities : tree boarding & Todging to be arranged at factory site for one engineersiexperts belng deputed by
supplier at time for supervision purpose including vendors engineer during thelr slay at free of cost by us.
16, Marine cum srection cum tesling insurance policy- vendor take this policy on his behalf & one copy will be
submittad (0 DEML before erection work.
17. & consumable iterms Le. Oxygen, LPG and Argon gas are In scope of vendor
18, PPES {Persons Protection Equipment's) is compulsory for engineers / workers of vendor / contractor on siie. ‘
19. All chargss for mobile crane and hydra will be bore by you which will be required during erection and
commissioning.
20. the electrode & filler wire will be used for fabrication ADOR / ESAB/ L&T Make + Argon gas
21, Two coats of Red Oxide Primer and two coats of Synthetic Enamel paint is {o be provided by vendor
22, vendor will follow strictly dispatch schedula/bar chart which has provided by vendor and approved by DEML
23. M.S. Colum will be covered up to 10 1o 41 mtr. as per design through RCC and rest length of M.S. column will be
painied through Anticorrosive pairt (suggested by Berger Co.}
24. Vendor will provide side lower in 3 layer in side cladding area in two side {one width and one length)
25, Fiber mesh will be pravided in 10 ft height in two side
26. Party will provide the design of firefighting system also along with shed instafiation, material and job wotk of
fireflighting systern in DSML scope.
27. DSML may, 8t its option, depute its own personnel or any third party for carrying out the inspections follow-up of
the equipment’s prier 1o dispatch whenever required. The vendor shall extend all necessary Taciliies for this purpose
and arrange for such tesls as are required, st its cost.
28, in the event of an inspection revealing any defect deficiency, the vendor shall rectify and make such changes,
alternationsicorrections/ replacement as may be required to make the equipment's conform {ully to the provisions of
the purchase order lo (he satisfaction of the company, whose decision shall be final and binding in this regard. Fatlurs
fo reclify the defect{s) within a reasonable lime fixed by the company shall entitle the company 1o reject (he producls
outright/cancel the purchase order and make alternative.
29. The inspections by the DSML or by the third party appointed by DSML shall not relieve the vendor from its
responsibility for adherence to specifications and standard as prescribed/applicable.
30.PRICE ARE INCLUSIVE OF SUPERVISION FOR ERECTION & COMMISSIONING BUT BOARDING & LODGING
WITH LOCAL CONVENCE IS IN DSM SCOPE.
31, Design (Civil & Structural) will be checked by third party.

All disputes related to this Purchase Order shall in alt respect, be construed & operate in conformity with the Indian
taw & will subject to jurisdiction of law court in Bijnor.

Vender will indemnity the buyer in case of any loss ocurred on account of non - credit of GST dus 1o non » mantion /
wrongly mention of HSN / SAC code of malerials / services of GSTIN of the vender.

For Dhampur Sugar Mills Lid

Checked By Authorized Slgnatory

Receiver's Signature & Seal with Date

CORP.OFFICE: 241, Okhla Industrial Estate, Phase: 1ll, New Dethi: 110020, PH.No. 011-30659400, 41612458,

E-mail: corporateoffice@dhampur.com , Website: www,dhampur.com
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DHAMPUR SUGAR MILLS LTD
UNIT-DHAMPUR VILLAGE ALLEHAPUR . DISTT. BIUNOR - 246761 , UTTAR PRADESH S(_g
Phone- 01344-220985, Email- dsmdhampur@dhampur.com

PAN: AABCT2827N
CIN:
L15249UP1933PLC000511

GSTIN: 09AABCT2827N1ZY
GST Range: SECTOR-1,DHAMPUR
GST Division: D.C.

GST Comm: (JURISDICTIONAL

Website - www.dhampur.com

PURCHASE ORDER

OFFICE)
Vendor: PO No :4100007010
50103411 PO Date :29.04.2020
Cloud Tech Pvt. Ltd. RFQ 16000046748
207A 207A HSHDC RFQ Date :29.04.2020

Yamunanagar-135003
Ph:9903093322

Email:
GSTIN:06AAGCC4158A1Z3
PAN:

With reference to your quotation we are pleased to place an order with you for the supply of the undernoted materials as per instructions specified
below subject to general terms and conditions as mentioned below

SN|HSN Description Unit | Qty. Basic Disc Amount
Code Rate
1 18716 Mat. Code :17003667 NO 1.000 690000.00 690000.00
Trolley Mounted CTFC50 Fog Cannon - Fully Automatic
Del to-DHAMPUR POWER-1.000(PR No0-4100004950)Del Dt-10.06.2020
Total Amount INR 690,000.00

Six Lakh Ninety Thousand Rupees Only

Terms and Conditions:

Incoterms
PandF

Payment Terms

Taxes

LD Clause

Dispatch Instructions
Inspection

Transit Insurance

Order Acceptance-
Warranty

Applicable Laws

Indemnity Clause

FOR DHAMPUR FACTORY
INCLUSIVE IN PRICE

30% ADVANCE ALONG WITH PO, BALANCE 70% AGAINST DISPATCH DOCUMENTS
AFTERINSPECTION PRIOR TO DISPATCH, PARTY WILL SUBMIT 10% CORPORATE GUARANTEEOF
ORDER VALUE ON OUR FORMAT VALID FOR THREE YEARS.

GST Extra

In case of delay, pre-estimated liquidated damages will be charged @ 0.15% per day.
ANY RELIABLE GOODS CARRIER

We reserve our rights of inspection to carried out at any stage of material.

Transit insurance will be done by us on receipt of your dispatch details. Material covered with New India
Insurance Co.Ltd., Kashipur. Please note it should be invariably mentioned in the each invoice, otherwise
responsibility will be yours.

You will send us the acceptance of the PO. within one week, otherwise it will be considered as accepted.
FOLLOWING ITEMS ONE YEAR WARRANTY -

1. CTFC CONTROL MODULE MAKE - SIEMENS/SCHENIDER/L&T

2. CTFC CANNON STRUCTURE WITH IMPELLER MAKE - CLOUD TECH

3. INDUCTION MOTORS MAKE - SIEMENS/CG/MARATHON

4. BOOSTER PUM MAKE - KIRLOSKAR

FOR FOLLOWING ITEMS THREE YEARS

11) CTFC50 blower with high volume and high pressure fan" Steel fabricated - 1 Nos (2) Alr straighten and
inbuilt silencer 4-6 type - 1 Nos. (3) 8S nozzles ring with nozzles 1", 100 bars - 1 Nos

(4) Solid cone nozzles 1/4" 3 LPM - 36 Nos (5) Fan safeguard mesh Steel Mesh 1 Nos (8) Elevation
mechanism 0 # 60 deg - 1 Nos (7) Rotation mechanism 0 # 360 deg - 1 Nos (8) Control Panel IP-55,
Double door 1 Nos (9) High pressure multistage pump 6 m3/hr, 16 bars - 1 Nos (10)

Discharge hose 1" Hyd Hose, 500 PSI - 1 Nos (11) Inlet Strainer with S8 mesh 1", 100 microns - 1 Nos
(12) AAHM- Automatic adjustable Horizontal Movement 0-360 deg - 1 Nos (13) AAE- Automatic Adjustable
Elevation 0-60 deg 1 Nos (14) WRC-Wireless Remote control 100 mirs - 1 Nos

(15) Heavy duty Trolley with tow rod 3 wheel off-road 1 Nos

(16) High Speed Fan motor 15 HP 1 Nos (17) Pump power 4 HP - 1 Nos (18) Cannon fan- PAG-Fiber
Glass MOC 29000 CFM - 1 Nos

All disputes related to this Purchase Order shall in all respect, be construed & operate in conformity with
the indian law & will subject to jurisdiction of law court in Bijnor.

Vender will indemnify the buyer in case of any loss occurred on account of non - credit of GST due to non -
mention / wrongly mention of HSN / SAC code of materials / services or GSTIN of the vender.

CORP.OFFICE: 241,

Okhla Industrial Estate, Phase: Ill, New Delhi: 110020, PH.No. 011-30659400, 41612456,
E-mail: corporateoffice@dhampur.com, Website: www.dhampur.com
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PO No 14100007010
PO Date :29.04.2020

Y

We reserve the right to increase or decrease the ordered quantity or cancel the order. Material rej by our Q.C. department will be returned to you at
your frieght , cost, risk & responsibility.

For DHAMPUR SUGAR MILLS LTD UNIT-DHAMPUR

Prepared By Checked By Authorized Signatory

CORP.OFFICE: 241, Okhla Industrial Estate, Phase: Ii, New Delhi: 110020, PH.No. 01 1-30659400, 41612456,
E-mail: corporateoffice@dhampur.com, Website: www.dhampur.com
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DHAMPUR SUGAR MILLS LTD -—
UNIT-DHAMPUR VILLAGE ALLEHAPUR , DISTT. BIUNOR - 246761 , UTTAR PRADESH & S
Phone- 01344-220985, Email- dsmdhampur@dhampur.com

GSTIN: 09AABCT2827NTZY , PAN: AABCT2827N
GST Range: SECTOR-1,DHAMPUR Website - - www.dhampur.com CIN:
GST Division: D.C. L15249UP1933PLC000511
GST Comm: (JURISDICTIONAL PURCHASE ORDER
OFFICE)
Vendor: PO No 14200029081
50103054 PO Date :18.05.2020
KOHINOOR SAFE INDIA RFQ 16000047365
MOHALLA SALAM NAGAR, DHAMPUR ROAD, RFQ Date :18.05.2020

NINDRU, BIJNOUR (U.P.)-246761
Ph:9412418510/9837973305
Email:akramsafetynet@gmail.com
GSTIN:09AHXPA2091H2Z2
PAN:AHXPA2091H

With reference to your quotation we are pleased to place an order with you for the supply of the undernoted materials as per instructions specified
below subject to general terms and conditions as mentioned below

SN |HSN Description Unit | Qty. Basic Disc Amount
Code Rate
1 Mat. Code :18007363 M 2235.000 |220.00 491700.00
PVC NET PVC FIBER NET
Del to-DHAMPUR POWER-2235.000(PR No-4200023872)Del Dt-15.06.2020

Total Amount INR

491,700.00
Four Lakh Ninety One Thousand Seven Hundred Rupees Only
Terms and Conditions:
Incoterms EX- WORKS
Pand F NA
Payment Terms Payable in 7 Days
Taxes GST Extra
LD Clause In case of delay, pre-estimated liquidated damages will be charged @ 0.15% per day.
Dispatch Instructions TH. TPT
Inspection We reserve our rights of inspection to carried out at any stage of material.
Transit Insurance Transit insurance will be done by us on receipt of your dispatch details. Material covered with New india

Insurance Co.Ltd., Kashipur. Please note it should be invariably mentioned in the each invoice, otherwise
responsibility will be yours.

Order Acceptance- You will send us the acceptance of the PO. within one week, otherwise it will be considered as accepted.

Additional Information PLEASE SEND YOUR BILL ALONG WITH MATERIAL

Remarks P.O. PLACE SAME RATE AS PER OFFER

Applicable Laws All disputes related to this Purchase Order shall in all respect, be construed & operate in conformity with
the indian law & will subject to jurisdiction of law court in Bijnor,

Indemnity Clause Vender will indemnify the buyer in case of any loss occurred on account of non - credit of GST due to non -

mention / wrongly mention of HSN / SAC code of materials / services or GSTIN of the vender.

We reserve the right to increase or decrease the ordered quantity or cancel the order. Material rej by our Q.C. department will be returned to you at
your frieght , cost, risk & responsibility.

For DHAMPUR SUGAR MILLS LTD UNIT-DHAMPUR

Prepared By Checked By Authorized Signatory

CORP.OFFICE: 241, Okhla Industrial Estate, Phase: Iif, New Delhi: 110020, PH.No. 011-30659400, 41612456,
E-mail: corporateoffice@dhampur.com, Website: www.dhampur.com
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DHAMPUR SUGAR MILLS LTD.

UNIT-DHAMPUR , DISTT. BIJNOR - 246761, UTTAR PRADESH

Phone: 01344-220985, Email: dsmdhampur@dhampur.com.CIN: L15249UP1933PLC000511
GSTIN: 09AABCT2827N1ZY PAN: AABCT2827N

GST Range: SECTOR-1,DHAMPUR Website - www.dhampur.com CIN:

GST Division: D.C. SERVICE ORDER L15249UP1933PLC000511
GST Comm: (JURISDICTIONAL OFFICE)

gg%‘;:szm"ide" Order No 15200021281

KOHINOOR SAFE INDIA Date :18.05.2020

MOHALLA SALAM NAGAR, DHAMPUR ROAD, RFQ 16000047368

NINDRU, BIJNOUR (U.P.)-246761 RFQ Date :18.05.2020

Phone:9412418510/9837973305
Email: akramsafetynet@gmail.com
GSTIN: 09AHXPA2091H2Z2

PAN No: AHXPA2091H

We are pleased to award the Service Order as detailed below. This order no. and Date must be quoted in your bills and
in all correspondence in this connection with this office/factory.

SN Description UOM Qty. Rate Disc Amount
1 |SAC Code:9954 NO 2235.000 60.00 0.00| 134,100.00
-PVC FIBER NET LABOUR RATE
PR No0:5200015879

Total Amount] 134100,00

INR One Lakh Thirty Four Thousand One Hundred Only

Work Start Date :18.05.2020

Work End Date :15.06.2020

Terms and Conditions:

Taxes GST Extra

Payment Terms: Payable in 7 Days

LD clause: in case of delay, pre-estimated liquidated damages will be charged @0.15% per Day

Inspection We reserve our rights of inspection to carried out at any stage of Services

Order Acceptance- You will send us the acceptance of the PO. within one week, otherwise it will be considered as accepted
Additional Info: FIXING OF PVC FIBER NET LABOUR CHARGES

Remarks: 1. IF CONTRACTOR FOUND TO USED ANY SECOND CLASS MATERIAL, HIS CONTRACT MAY BE CANCELLED

SAME TIME AND CONSIDER HIM IN NEXT TIME ANY WORK.

2. IF CONTRACTOR FOUND TO NOT USED REQUIRED MACHNERY LIKE VIBRATOR AND MIXTURE THEN HIS
WORK MAY BE CANCELLED SAME TIME AND DISMENTAL ALL HIS WORK ON HIS RISK AND COST ALSO HE
IS CONSIDER AS A BLACK LIST.

3. CONTRACTOR HAS TO ENSURE HIS QUALITY AND HIS SPEED IF FOUND FOULTY ANY TIME WE ARE FREE
TO CANCELLED HIS CONTRACT AND MARK HIS NAME IN BLACK LIST.

4. CONTRACTOR HAS TO TAKE APPROVAL FROM CIVIL TEAM BEFORE AND AFTER ANY WORK.

5. CEMENT AND TMT STEEL WILL BE IN DSM SCOPE.

6. WITHOUT TAKE APPROVAL FROM CIVIL TEAM NO ANY WORK STARTED OR COMPLETED

Applicable Laws All disputes related to this Purchase Order shall in all respect, be construed & operate in conformity with the indian
law & will subject to jurisdiction of law court in Bijnor.
Indemnity Clause Vender will indemnify the buyer in case of any loss occurred on account of non - credit of GST due to non - mention /

wrongly mention of HSN / SAC code of materials / services or GSTIN of the vender.

CORP.OFFICE: 241, Okhia Industrial Estate, Phase: Ill, New Delhi: 110020, PH.No. 011-30659400, 41612456,
E-mail: corporateoffice@dhampur.com, Website: www.dhampur.com
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Work Order No :5200021281

Date :18.05.2020

For Dhampur Sugar Mills Ltd

Prepared By Checked By Authorized Signatory

Receiver's Signature & Seal with Date

CORP.OFFICE: 241, Okhla Industrial Estate, Phase: Ill, New Delhi: 110020, PH.No. 011-30659400, 41612456,
E-mail: corporateoffice@dhampur.com, Website: www.dhampur.com

Page 2 of 2



ANNEXURE - Ro|T

~urarery Rifda wor Wodo fsrin | S
S

oo LD /o017

1-- [T WET e WEd um W W g e eIy Y

Faer faurie (gra s siowll onfa 2@ vell w0 ) @8 Rig)

2= wrom fiwey Rig 99 28 ad g3 o7 ?%?’Es‘? BN 0T Wy

- s e A

@ g e By i 7 rrepr v s r
e W Y WRngd fawl o s e, wee T Al

=1y, forar faweiv |
rdTeTey

BRIt

fe may g frew fafte, gor 7 aedia amge, R Reei

s
i

AR LR VR
ardTTeT e a3 ¥ (e

1 g B @wdrer o 1w 2 gry W ORTed Rue arga

e ARIEST W-uEad § se—-10 am Wodovaodiy ¢ serE

UIRT TS @ ST @rers ofe Wivws wdse tve Rae v g

gET m:ff It greeEm we}*m wafore wedy 2 99

FERT o0
Xpot /WISl WalkREi +o 356-21, 356—4, 379 ferg wim /¥

Meet § 8 Rger Rawr 9 g3 & a3 oy o -2 ¥ fagy
T B
~ 78 fF I et wrda waed g duifde e viver o

BT BrE—orard (3w uevr wed

3 1 % vt fiiwr ards IRmEdt gy arii e viers @

wferor 3 el 54 afardy R arage wpr fise B0 96 arerh e




* H P
H ; P

R
THe-381 Reg um ager 4 2 B ag o3 4 aee y/ fergeoy

faaifes wafey sEhi—a o Rear war ) Brad oy «%; f& amgR

T YR &0 e w Bigty a9 @ o gvers] A 8 faaa oy

dide @ngd) R aifdm R e B e Yuur B

T/ O @ ¥gRed W agd ufdae s g o argee ft aoh

L

il teroAr e AT 2 e oy /ol o %f’v“?ﬁﬁ wae # g

W
%

gl & mz;w & AT W e Al ey z’}’ﬁ? % diger |
Fraws g n*’fz % %? J mEe & i Sl @ w1 e
Wwwmammmf«q B gt WWaWW

el HO{Yen yger BV W@ o/ wiERl @) F1H fﬁ *’ém BT |

W7

TN T T URYT iR O @y aued a9 g o “efin

AT T AR TNAT G 2T
4- UE o7 fe 0 v wre, orvar & Rare afeor 9

foom,

THETHATE WO g%%zi;ﬁ”%gi e o wope ¥

b g fb alyard) wrdre & qre-ar digen Ehe et | ue

W

4T R B R I T B 9wt ¥ oy fvvme ¥ wfrard)

& amgR R firew fao ey fRmror wivers o R waer @ v

e/ el & Drafl & fysare o593 w anarer &1 Rrad

sferardt 12 amgR R ARy 1o @) Qar SisT st sy a
aer wfeard f amge g e o @ W) g 9 R § af
91w a8 mad ¥




’f/’

il 4l uv diuen Prafor av o emfr 39 W aenr afa fé?O

91w 25082017 &7 ardiror gy e Ov afttard @ AT T B

U I AT B

)

7- AR B g W OYRTET G RTAR WA e 0

550,000/~ ®9d w¥ fFar syar € aon ¢ o amy vl

aEvil-or g Praursr oy Frawepee sftreay e s00
wud wer @ ond) &
- uw ¥ faafen wofd wwge <o @ dmRer § Rem

sl g9 e B w a1E @) @Y g Piofa e B iR

gy

z},g
EIATS N

g grermer yrefl § fa-

o E 6 v Prwars awm ufardy 33 anerg @9 weT O Sy 6

0 amgR I e o a9 srerar aras Bevl Vol AT e
ar sy Bl B gy ey ards arargdy gry darfee Rt weens

o “{h}gé e ’J/‘:‘ﬁ?? gt
Rerah wrary #o 35691, 3564, 370 waufxr I @ R RIEN R R
A“"bw?g;““'”ﬁ@w&ﬁ@m? R -

et fao @ oTRIR e Wo—s81 Rt Rravor ﬁmﬁ%a i

o,

Ydi-g 3 geeiflaa B 9 %%%3*@»3 W i @ g BYEL L dre) ae%;

a- e & wEl uvga ave el @) ufderd) 9 R o

T U & o= greed WY ey ofvg wee ase mder UET

i) T I

e e wE-a

A

*’&W e ’"’7"5%%’5}’ *W 356--31, 356—49, ¥ 379 ﬁ%f?ﬁ q14 %ztm? CUXEAT 4 TR ”H«ﬂ

ey, frelr faor

P
sl e TI0T oo R




v 7~

T SRS a HETT Fee] e

IREH- RIS Tef Rig, Sarm 9 wwa
TR~ UTHYR-TIERT g

@l Rl & g g e fvo

faaver iy e w3

i g oy
Fisetinng”

ST H0 381 Rerd T Aiwe v @ el i, fven R

Yra— el f& amgr g s o

£y 5% cprrrery gpern fey B
A Sl fE umye e fe o

FaR- 0T AT Yo

afgyor- el & sy v e o

3T CHIE 20082017 wend o

TaSIE @1 W & v are o W

aftfs gw=iR W0 1 9 6 BT WA

faewr age R WY § aur e ToPE arerTT

aig 9s ey GEE 2 e ardw o
oy y%m%ﬁ” dragd) anfe
AR

e fie vedee

fBfds @ R
/ 7

4 7

Q-

A
Rp—

——

fame (G gsal®
wue §o - 12828/200

TR g B




T

rrgrera Fafder ror Wiodio o X‘;
]
11

qra g 2017 \

£

Baar wids we Auwd oy o f2 RILECIUEIR Lt raly

AT g el ke 39 Baa 1o o dodiodio

war W e @ & el A aw g uied @ e

g e o7 gy By @ R ardirg @) agoi @) gof arren

&1 e am & 5 arder sio 1 g 2 g wafee dared) fma

A WE AREE fuEnd A wen-1z g Sodlovacdio @

AU WIS W9 @ faen e ofie afdwe wrde uvg Rad e

P SN pr e 5 g e R
G OIUYET wlehd ety urEurTs a;xfgfiz‘?i?’??"‘z‘ SCHIE GG I By e

&wm”}maf ,,z?ﬂmwg}/wr

W/ B WRIREAWEYT G0 35631, 356-4, 370 Rerd T/ RIET

2T R 8 RyusT faeve g um @ ovg 9 At wEl- 8 g

rar &g frder ards Wned gre v Ruor wrysy m%w

ori-wrErl Ren yew @y € 9oo foer wida onmsd e

dafers freor wiver @ wRiv A el gd ofdardt fa amge ge
P T e ooon 7 F i

Y

e 30 @) ol araRy mere—agt (Yerd T qHeer 4§ g oare

e . P o 5. e, 5 -, 5

= W daver doie g SEl--d W OTEWY T O REvm

y@

el (& ey @R e feo amrer @ Pl s @ sRa @

S

v e e smds Owargd) g sl o wvermt W fopn

HEE BT W BT/ UTAS & @ReA WY agd uliem aRw usmM 3

arrerR d w0 Rvwre 81 awar # (e s/ omEnl 8 Braeh

N ; /
o i gﬁ’j F

I PIRIRE Y




OO 9 Ty

Ten ¥ Praew o v § e © g

TR T G W g ITIER wwer U AW 9 o QI g genul

Q w@a d R uryr aw € BE/ uiEnl o7 a9 feedaa v,

Forae oo fImr oo oy 3 any 9w B 9 FHHET we yan

S W WART NI R fRh oh v wreen sewdre W

Froe draee oF) waee wos ey = B oo wad Z1

afaad) ardvrer @ gr-gr dfaer @ e A Wl il ww aaE 9 g

SV WA A 8 v &) gy frare 2 wfad R Y
ey oo wan Reror s 0 Ben yew e @ o oEnl @

el Reeiare @ w g € s R aRiard R amige

S SR et @Y e ST SR oawTd € awer afard) 2 ey
wne e o & O geg @ ufRm G et o) B A B aand)
[ L

L ARETT B WA B B 2 aen Qe wges o Rigrd

W AR @ BE A
st g B R @i garen srend s g

SROATET 9 e Al g @Y S 5 ufardl R uenge g frsg

210 o ey orae ey Oore ur uiee a1 31 ﬁwﬁ @ grRT ey
}";1”2 1 - WL f:j? o
ATEt WrRagd g waferg Bmvr weens ?%%zﬁ' TR AHO 35601

44%&* e ey

3564, 379 Wl A el R g i few R @ areivee

A0-381 Ryt faer frafes wafd -7 8§ acdfaa & 9 dinew

wae i e g R AT o)

;mﬁg‘ L
W ey b




e

=3 &

o giwzay A

77w Fio 356—01, 356~d, § 379 Few 9T WIwe u¢

o gafey

"

gy, foren AR

g¥q- W 9 "qETH Aeg] e

- sl ey Rs, dremm g i
T APIR--ERT TS

o o) 1«

Y *3”\

oo fafen wwafd mgﬂzw%‘i

@i do 381 Rea um WEey w9 awde g, e feie

firer o0

Vil SIRTON & eTgR T

el 7 amige g e o
e uat md e

310

ameralt & amqe R fae

I

qrenTy
forrert widH el
aragd anfe

e g e

i 29.08.2017

faore f4g
fataer =18,




SIS S8

ANNEYURE- R 2|T
A

&

;
:
|

e Rifer oret oo et

are doo My S0
(R R YR e o

foat i gt vl ol
16 P 17 WodoNo

yretr v amni Y

SN GG
@mt‘ifﬁm%%mm:msmfhmﬁn@mﬂ?ﬁ

fayre e NS BT § AR DT aforr fear & (@ gfardY arg
o5 § qit e -9 @ o 381 Wmmma
mmmmﬁwmmm‘@mwﬁmmm
ﬁ:’awaﬂﬁwﬁwaaﬁaéﬁmmﬂr«%ﬁw«nﬁm
Wﬂmﬂm&f@mmﬁ?ﬁfﬁmm
a‘faﬂ?aﬂﬁafvraa%nmwmg

e @ e
mﬁmmvﬂmﬁﬂwﬁﬁﬁ

wﬁ%ﬁm@ﬁmﬁﬁ
mmmmﬁvw&mmwmmﬁﬁmsm

@mmﬁawﬁﬁmﬁﬁmﬁﬂwmwww@w
mmwﬁmmmmmm%r
sz%ﬁﬁM%ﬁSmmﬁﬁaﬁ@a

Wmﬁaﬁmﬁfmaﬁmt
xuw%mua%ﬁwdosﬁmaﬁwﬁoi@ﬁﬂwma%

wte D
e L ]
A4 gy in st & |
gg f» o™ SRE A gftard) 3 ormirmrgehe S e

M Grard)_gr_ AR el @ fae dRER W crle

SRR i Kl Sl i s L Ly RS EACCUR
v z~%%mwﬁmﬁoeﬁaﬁm6ﬂéﬁﬁmﬂw R
R EuRISESISIAG

RG]

are g gRyard) g enll BT A 3§ ERE_A]
aTe waifera el el @ frae diEr ol fyter @ GwiEH

gﬁffmﬁaﬁa@aﬁmaﬁmx

Scanned with CamScanner



2 66

L3

3-8 5 arg 3 @ N o 7 & a9 F Y TaRa T T &)
IR Ie B IR |
T TEYHI-4 914 AR F¥ers are @1 i

10 TR B9 R fhar o & SR o @R F9d v eRRE-a
HETTe e @ FrAER )T B Sl &

4~ TE 5 TR T W @GR BT o @
SR T @Y T T wrERe—a e R W R @ g
Ye @l Wl |

o Fp SmTeTS FRET T9 R B GAE IR % ufeard
<2 ST ST R Yore a1 Wi © gRI IRIed BT PRk sl B
ey RIS Rk gE—9 G o 381 Rerd I AEST WO d
wedie g Roren RomR 3 frieT 9 A BRI Heier RET
<ol @ Fie ARt diTeR 31 Fey 99 AR 1 d Sl Hifd

am?wrﬁamffawu%qﬁarﬁﬁfwa?ﬁ%?ﬁmamﬁé

Al €1 - 7
WRT—AIERTIT

T fedie U-2-\9 ®IF fRSAER i WS YR RS

TEEE A oY & 5 Sat Wl ER—

Ty deeE | aftfa e daRe Z@Tﬂﬁmw‘iﬁf

N AW TE W GE B ﬁxﬁamﬁw’ﬁ?t

Scanne d with CamScanner



A
e Rifde st Hofo Rreei |

qIg |0 347 /2017 :
e wén W 9 o W R SR TR B Rio
mgwmﬁaawﬁﬁmﬁgwsﬁmmﬂw

yeud Rder add W QNEd Al um o §e, I g
it TR, e AR |

1— & Tgde o oRan € 6§ 59 arg § ardy Fo 2 B wr A
T HET W agd afeE g
2—ﬁm@mmmg%w%wmﬁﬁme
Prom 17 Giodoxdio A R B SFAR IR @ TTEY DYET T T
<o TR T aeRTa o 6 g 17 Wodioxo H feilET Her
ﬂﬁﬁ,wﬁwmﬁfquﬁaﬁ@qﬁmmél
%ﬁmw@ﬁammgiﬁmawzﬁwmwzﬁaﬁ%

awﬁﬁvﬁwww%tmﬁwggaaﬁ%aﬁvaﬁag@
fosarar T B, STR A9 AR BN

M0 ¥0

-------------------------------------------------------------

ooooooooooooooooooooooooooooooooooooooooooooooooooooooooooooo




69

ANNEXURE - R2 |k

i

e




¥ ‘ *
% e tg 3 F g s
o i 5 E:
i & . : .

o~

&u L7

r S
A




#

>

T )

.

%

ddius

3

k!




it

W

HiY

H
i

73

7

fel

giHuy

%

i

o

et

P

W o
Fhoee

]

o

s
"

x,

g

7

e

£

i

£

.
=
o,

R

L



Fo

e
£ o




e

‘:i%’

Y

S

¢ o

ik




i
%2

e
e
et

M§ %;:},

o i

=

SR







F¢

.

e"“»
£

qelR. ol

i ~ &9 ’ S :
= ; pw,m:

&t

s
T
w
<3

k. ]
£

e
&
—§

i

40

ey il

s

-

Pl

&

k&
A

g
£
£

&
5

of No
KO

5 TPH Spent
P No 82 Bl @A

i8]

H0 ¥

e

2

%

o

B

T

5

.
]

% aa fAuifa

HHE

78 GYbR gl

K
e




' o £y 5

e
5 1 5

H
%

E?

)
\

B o
%

AR
il
Nt

g
% ik

i

o {%WV




ANNEXURE — R2|L

e f5en o, fieER

ueol andier Fav— /2019

1~ frde e e drd o dee O 9 AEie

o faseiR gmr arms Awh wfa &8 ueh wo A sR fe

Rt AT e W) T Aigel, W @ asdia g g, o

fasreiz |

2—- ¥on 7wy Rig amyg 28 9§ @ AN ol gAR WO HEEE

fiie Are Wy e uw Aiger, W @ aEde aEgr, o

friR FrEmd 7 o we weEr @ aude g, Rio AR
TN

& R TR e o w7 aede agR, Rio ISR gr

yare grEagR PR e o

gl afer e smw sowem Ra oW
Fiofeo, faomR 9@ drg Wo—347 /2017 e Afed draradi aoe
R PR @ fao F uRe sy feeifa—2s—os—201¢
R I S o B N B | T A B R o e B B R
e wr wifRa frar ran |
& F-5,50,000 /
FE B Te— 2/~
vor sdid & IR

g Tz 5 HEETE AR RWETEA gRTOTIVE JTANE qrE
foend e @ faft Reg & o & 0 1 2o # 0 ol 98 2

2 ug {5 A STy RIS gIRT R W nm amesr i
frar & oy oy /ondeie © seaRes fiumsn oo 3 feor o

o~ s e , - o B “
3— Tg o orarw foarsn urbn-o3 gv grew whee v

Y WG AR RS F oG U avavE o BF 9w
o 0y )

7

Scanned with CamScanner



3““‘” -

A BRSSP 553

wefen—tr arafer e ue erard e R D IE O A O
gepy gl i, faen wert @ fepaeier site syt gifer, met Aen
e Tl @l ster-or faganur 4 g s el
i amavd wedi @ W gyt e ey HEE
apTers BRI maS uei gl TR AU DR L A R
sy wiRe R @ afie gfaar wert v qrfzm wilit @ wieen 9
aerg # sfeaftr @y fa g7 ue el A faere fa Gim
o emqwrw Ae & owfe s fnemrsn e U e
g o Ha STREE s el e afer-aiei fadn
o A faegail W amder G @R S o) TreRIR T
R =TaTerd BT o W sty fafow wa @ gfoge ¢
4— o fp HAAG SR ATIER @ I it v el 9
gufe we Al fp ardpro/sMidie 51 e e e
Hfed e AR yred § wan—12 TUH Hodounego W W
e v/ Wifer sl AfSwE A= e fead e wd A
FE i W TgEeE &1
5— oz iy S e/ wilers rygfa Ty Jae—0077 TR
Hqv—356%1 9 3569 ° 379 frar T /o wiEel H R ot
mmw@mnwrﬁvﬁx a3 fam TN § AR SHD
Fdg A AFETH SR ST & guer ardl/edeie B S
e @ wdw H g s -9 § Haen qeurafei ST
FR— 10T, SEN @am! 1= T 11— /8 afa @1 7 fore
mewwqm e o 5 ardl /sdTEe Jad
RIS B @i A qfe IS ﬁszwwf%fma% T
T HIg Aderd A TE B
6— %%aﬁmrazﬁmﬁmmmmmﬁ?
maﬁtmmmnmﬁﬁzmnwmm faren

- A% "
w4
— .

Scanned with CamScanner

+9



o

AR I

e

grefer-tra arafor e o SCIE AR A1t sl
g gredl @, AT e wl ferasicr sfre sl sila, oo BB
er i r G | I RGO RO S L fuauor @i B sl e
Srii amava® Tedl @ P WS qifeer e HEAE e
Ao BT Wde wepi gl dg TR T b e
iy e fan & i gfar gert v appion wif @ e
sy 3 afeoere @ faen i f& g7 ue sl 3y faere fa Gie
& amawrma e 6wl sl frtpetin dle-E G
qiRe e XY IR AR S qedi W areni-oie {ddn
e At Fregalt W et aif aRer SR Al EuIIRIR

S T IR AR W S fafaw w9 @ Fhege ¢
4 e fip srEAE SR SRR e weell ud el 9

oo wTe o @ e / afrete g1 wErE drardl
st e ARl R & wer—12 o Bodoriodo W AFU
T e /Wit i AP = oy frad dreR o fi
ol sl e T €
5~ o o e v / wifers il S HOR—~0077 VEAIRI
Hqu-35631 9 3564 ° 379 flerg T /ST HIES] ¢ forgwl
freor e B e H WAl @ e W R § e EEST
ddy AR SR ST & e ardl/amieie BRI SE
e @ wdu # g aferd -9 3 aen wegnfafaly @rTd
SR— 10T, SEwU T =T W 11— /8 T @7, o
memz%maqﬁﬂ:mmﬁﬁaﬁ/maw
s @ e iR Al e &, Rras dfaaed s
1 BT e Al TE |
o7 Tt e TR A e W wel ¥ oo e

- - Lo

-

Scanned with CamScanner



—a—

g gRE E| SaE drers AR # wafer formn ¥t W@
=t ¥ e gt e g e o 1 TSt Wi Hav-0077
e Hae-ast Rt A deer A & fr @ T 4 a3 fgaver
ﬁmﬁﬁmﬁﬂqﬁﬁ'ﬁ“ﬁeﬁ%ﬂf@ﬂfﬁm'm@

7- az i o e Ao @ @ e W w
Sy fron R Sw g @ amE I firm fo0 vl
Ger Pemo @< @ R | 5 form @/ adEE GR
Fafem few <o # fen wET W  woml @ v
oTE-prEel TR TR RR aeT | A # w4 fawwe @
mﬁﬂ%,Mmﬁi?ﬁ@@nﬁmwmgﬁﬁwﬁm@?ﬁﬁ%a
fﬁwwwaﬁwxfwmaﬁmm e 9 fmeE drel
maﬁﬂﬁﬂﬁfﬂ%ﬂ?ﬁm@%‘ﬁmw&wf#’mmz@w

g w%mwafﬁmmri'czmnm
ard /ordete @ (e o H o feen wEWT WX v BN
mﬁmaﬁmn‘fma%ﬁm@ﬁmﬁﬁ%mwwm
éﬁﬁmﬁﬁ@ﬁsﬂnﬂﬁmﬁﬁm/mmﬁﬁm
a‘?aﬂ?ﬁ%?ﬂmf%ﬁﬁwvmﬁ#ﬁﬁmwm‘éz

9 W%W/WWWMW'@%W
WW%WWWWWW%W&WW-
mﬁammﬁﬂﬁﬁa@mﬁm—wwmi

10— W%Wmmm‘wamﬁ/mm‘

/Wﬁﬁmmﬁmwﬁ@'W:m@mmﬁﬁumm

arél / arfeie @1 mwﬁaﬁhmv@”&”ﬁwﬁa
%amqﬁ*xﬂrﬂw&mwﬁm‘ & gz g frew o
mmﬁmﬁiwﬁﬁmwﬁmﬁaﬁh@'ﬂ”%;

A 'z ‘

o -

Scanned with CamScanner



o
oo e Y
Piie

.--4..‘.
11— T8 5 o uftardr g ardl wadimie @ o
fordemsT WIEFI-UA UR A yed g rep 9 A T e

drger o ® oy R gare aife @ g g @ A e

e B AR wea W R o w | dfEer s / vl
gl J o 8¢ wlr A RN W W AR GRE 0 T T
gl

12— 77 5 Ywree ufard g1 A @ d wer awgd
I8 frar f5 uvTE dReR @ B wRe A sdiE # fe
R d U% W8 ORI BTE-vEel 1 Afaa 9 @
T |

13~ 'a%%mﬁmmwzﬁmﬁaﬁwﬁwmiz%

S aw@a:ﬁmwﬁm&mgmamwmﬁr
e B s wETd ey H A forar
14— %%Wmmﬁw@msﬂmﬁnﬁq@:

fog @ = o f5 ard sdeie @1 oveR gEd N § g

ﬁwmﬁ%@mﬁaﬁmiﬁ?ﬁ%ﬁ%aﬂxmmﬁ
awﬁﬂa%mmﬁﬁmﬁwmgsmmﬁmm
mmmgmﬁmamﬁ%mﬁg%mzﬁ%z
15— ugﬁswﬂamwmqmmm
%ﬁmnﬁwmmﬁaf
Wﬂ:mﬁﬂ%ﬁsmmm@ﬂ?ﬁém
ﬁmﬂaﬁwmﬁamwmvﬁﬁwm
WMWW&W&%WWWTW&W

e WIeR HRAd! W | N |
feip— 15—07—2019 — , yrefi / ardiere

© qrey
Rt AiS e ANl
e CRITT

©Op e N

s

[N %W\’i

Scanned with CamScanner




823

mared forer 9w, faeER
T} e HER— /2019
frder wfed v W g & gy g fe foo

PTRIAT—TF w

Far § Brrem & f el /arfietE | wndn wrE we

LoYg relTerst
AR IS

s} RTOTET R WIva g aneel fadfae-ge~05—2019 n

1y AT
o

e T R Rew & o R of gu # frem wem oo

(¥, el

& " ¥ —ry  TTE 7 oy e vt
- 8 fo5 WY 3R TOIgTed BT W JEE AT A

(1R | 4 »
TR & it 5 areayR AT oy s Fawn e B
O] B, §8 Oe] /JUIAIC @ SENA IRHEElE oy rer TET NI OR

I i'ﬁ?a':i% TYE-TE N ST UIYE @ e Wi

p—
L

roTem @ 0 TR Saedd o1 [ 9w Y--TT aEE e

o~
L and

oY End a % TEg d9 3eYgd Teg UH A T, Ve Ho e

g

-5
e &4

7 Tueia v sig &l 7 & agvTaw wR E wEN-AE

o o L T A #
TYHTEY] Y RTERTT AT R LG ICt B R S

sy
e
Wk

Y ‘%’ﬁﬁ wen LA '“WJ IR VOTHTAL T g s TEal T

2
=

o . Lopy 5 R O o VT
oY ) WG e U MR ANV I 8 IR ged TUvT

g é@'ﬂﬁﬁ gfF & Hdy # P sy H Sfeafas o fom T TR B9

oY o e far= qu \.ﬁM B STITTHHT TE kv 4857 WY

foriren TIRfA-TE W STEE OiNG TH ORY TUNes B 47T

HATE AT TEIER AFAAR R T BT T WEATE S
fafrs w0 & R F 1

2— 7% 5 AFER R SEEd © & wHe awdl g Wl 9§
g W o1 aréror / sdieie. ER e a"r"mé' Pp T
e wpE AT WEE | He-12 1@ Fi0d0TH0E0 & AIT
mm/mmmmmﬁ’ﬁw@w
S 3T AT THeTE 81 e >

) - !

¢ e

\.’

Scanned with CamScanner



&Y

—

3— e 5 o) adeie @ woa e dted dand @
g warfea Rieor ram #§ gt o Wt o em-uTm fen
TRY F 2| IF B amd) # darera e R @
aferor # et g amR g e fo @ oRh @ Haw—-0077
G Hav—381 Rod o Arger # &, O o 3 & o W Raro
fomfen W @ 90 4 Sfeafea v T &1 Soa wwafe
fagzor are wz @ e d gl vt | O e T g, v e
& gER IR e foo e diger feior w3 @ iR i g,
o 4l / adiere g dafora fRreror wWRems # fen wEor o
W FOR @ S H pre-vEnel W R o R g9 | dfger ¥
4 A e g1 9o & 9 5O @ 9§ o
w1 ogd W # 8| dUeR ® duteE < orefie wewn #®hm el
Atger | Foem aell 9 3 99 9 W iR s 2F @ W
THE a1 & |

4— g8 f& diger @@ W ¥ 9l WR G UgNUT 9
qrel /adiee @ e Wem ¥ fREm ggv owR W@ gl

BE-BERI $1 WE9 g HRER Nl T F U R iR 9w
B @ amve w ) W N O e /e @ free
dfgeR W aderel Wum venfda 98 fgwm oo wear ®
ey / Adeie g1 UREE WS W $E R ard) o @
f¥eror W™ ol o W dIeR 9OE @R @ w7 e aveg
G Rer-e | i A G el o) o ol T - s o G A1 1 M e R s T
TS w3 RS |

10~ gz 5wl /9l silieie &1 wem gedr 99 g aiR
e dgem @ Regha 0wl ardy /smdierie @ e 9 @ aur afg
ftardroT /3RS B SG Sad fad @ forg e i v

b “, 4

J—

-t

Scanned with CamScanner



QL™

g
o o wel /A e @ fafe SEER B ET BN @ I
8 e sigdia afa @ @Ra @1

g wem & fe o aoRd SOIFSRGL B
ylaqard) /wairsee @1 enefira e s 5 g8 g a3
s o wde u o R @ EW ard1 /adare figer A
el AR gRT Tfery femr WRar & aftor # ol dfeR @l
b siiTE Tl PR S B | A IE |

X,

o

. - .
foAidp— 15—07~2019 o m% ardrene
firieT Al oA ARRIE

BN

O e

- . g “"“«'“,’ e »% -
LY e % isquuﬁ'k;: iff‘g \\1“

.,

%*iz Cnens P it

Scanned with CamScanner



....2....

aeaaR o RAfd—2—7-2019 wF B wall o1 wH U o

TR o ¥ 15 R o1 fer gom § O W OEN WE-gEae a0
e & AR WREE AW W WS A A @ wIRU (15
gom ¥ = Ba # anfw Aifdr e W G fae g v, dw el
o o g %) ¥ oty & anfre @) wer amed €1
¥ odie TRR wRe W o faem gam w g & fed S st
afrga €9 U E |

4= ¥ vooqdE guE aRGl € b SUNET wueyE @1 Oy
Fo—1 @ 3 @ o W FEHER 98§, G e Al € A B o
fary 1 B, YR A wETI T |

B0~
70TI0—
fesie— 17—07—2019
O~

Scanned with CamScanner



87

Ty el s, R
ganef amllet siwv— /2019

1— MEeT divd wa wrd um o WgeT W @ geda
urigR, foo fasrik BT Sieed Rl mifsr 3@ ol wo o
R Rig Wuwn W< wiargd am st gwrr @ agdia
gy, o e

2- o fvay Riw amy 28 @ g N e gwm won
varasm ywr wied wa ward) Frarh 1w se se, i
4 TEvla R, Rio RerR |

T

QA argR PR Aoy fwo worn a aeila gmagR, Ro R
GRT UEES egR Yy frew o Reriv g

wf—u3 snfa ar—s g we sl
A=

e € 5 oes @ g ueel wdw weRm
T WRE AFEn o e oo ofen, foER BT He O
w0347 /2017 fUde HieH ARE @ QR g fe fon =

uIe STew fAif-28—05—2019 & foveg TTOR W & | smTened
SH T Y 286-05-2019 T TTE TFER! AL

[ 3T

B TF YT SMET B RN RAG—15—7-2019 B TEFEE
TR PR FeW & WIeR IR S § WeH ¥ g8 o) 996 317
8 adrenedt @ e R ww v ey wilke g ¥ e
et R RSER Rl ok oy aiftees @ wemm @ ustes o
fréwer s @ amEw @ wWmen gE | edienefl @ gwr e
TSI MY T B SR T a9 &Y Y &yl wfres
U FRE 'Y Wi’m——q‘:f 4 /15=7=2019 4 5 /15—7—2019
S sl TR RAfe—te~7—2010 BT MRS T ¥
6 el w7 ﬁ[ﬁn})\ggﬁgﬁmaﬁ a aﬁ/ -13-72:~:§G19 7

S UKa @ | el g1 9H-ggeR ofdE g wwE § o

foore =18} gy o & | weAIE e feeTei—28—05—2019 o e

Scanned with CamScanner



HNNéxUFiémngm

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

ERERE

e INDEX
N
CIvIL MisSC. WRIT PETITION NO. OF 2019
(Under Article 226 of the Constitution of India)
(Public Interest Litigation)
. DISTRICT — BIJNOR
Shanu Kumar & others e, Petitioners
State of U.P. & Others e, Respondents
st  Particulars | pates [Aww. | Pages
No. : .. :
1. |Dates & Events ' A G
2. |Stay Application, Under Chapter XXII ' 1 -9
Rule 5 of High Court Rules
3. | Writ Petition U/A 226-of Constitution | , 213
of India
4. |The copies of details of the revenue ) 1 12
records and * other information S-IR
regarding Erada River
5. | True copies of the Revenue Records of 2 1S~ » ‘
the pieces of land; on which Sugar Mill R )
6. | True copy of the representation and the | 05.08.2019 | 3
’ reminder moved before the Respondent | 04.09.2019 |22 24
No. 3 District Magistrate and the -
Respondent No. 2 Secretary U.P.
Pollution Control Board, Lucknow
7. | Affidavit - 25
8. | Vakalatnama
Dated:- ‘ . (SUDHIR DIXIT)
, © - =+ -~ - Advocate Roll No. A/S- 1417/2012
| (UTKARSH DIXIT)

. 1 . Advocate Roll-No. A/U-0840/2016

. (ANUPAM SHYAM DWIVEDI)
Advocate Roll No. A/ A-0919/2016

Aduvocates”

Counsel For The Petitioners
‘Consultation Room No. I
High Court Allahabad

~ Mobile No. 9415800942

= e
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD
DATES & EVENTS
. N
CiviL Misc. WRIT PETITION NO. OF 2019
(Under Article 226 of the Constitution of India)
{Publi¢ Interest Litigation) " :
. "DISTRICT ~ NO

' Shanu Kumar & others ‘ ‘ veivernenne....Petitioners
‘ ' VERSUS
State of U.P. & Others - s Respondents
Sl. Date : Events
A No. | : C
1. ” That the Petitioners are agncvltunst and Petitioner No.

1 & 2 are residing at Village Alahepur, Dhampur,
Police Station Dhampur, District Bijnor and Petitioner
No. 3 is of nearby villages to village Alahepur and
Petitioners *are socially reputed. person and the
Petitioners do not belong to any political party and the
Petitioners does not have any personal benefit from the
| relief as prayed by way of this Writ Petition and the
Petitioners have filed the present Writ Petition in the
form of Public Interest Litigation as the question
involved in the present Writ Petition directly affects to
the general public of the village Naurangabad @
: - | Alahepur and nearby villages in District Bijnor.

2, That in the Village Naurangabad @ Alahepur Tehsil
Dhampur District Bijnor there is a river known as
Erada River and this river is lifeline of famers and
villagers of the Village Naurangabad @ Alahepur and
other villages from where this River passes through. .
3. That" there is a Public Limited Company namely
Dhampur Sugar Mills Limited, who has established a
‘{ sugar mill by the name Dhampur Sugar Mills Limited
at Village Naurangabad @ Alahepur Tehsil & Police
Station Dhampur, District Bijnor and this is very big
unit and a large quantity of sugar and other products
) are manufactured here,

4. | That this Sugar Mill has been established on various
' Gatas and whose detilas have been shown in the
revenue records. That a perusal of - Khatauni of 1421-
1426 Fasli Years shows that Sugar Mill is in Khasra No.
161Mi, 162Mi, 020, 154, 155 & 156 Village Alahepur
Dhampur Tehsil Dhampur District Bijnor.
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IN THE HIGH COURT OF JUD!CATURE AT ALL.AHABAD

L2224

CIvIL Misc. STAY APPLICATlON No. ' OF 2019
(Under Chapter XXII Rule 5 of High Court Rules) ‘
On behalf of
Shanu Kumar & others Applicants
- IN |
CwviL Misc. WRIT PETITION NoO. . OF 2018

(Under Article 226 of the Constitution of India)
(Public Interest Litigation)
v - DISTRICT —~ BLINOR
1. Shanu Kumar S/ o Sn Ram Kumar Singh, R/o Naurangabad @
Alahepur, Dhampur, Police Station Dhampur, District Bijnor.
2. Vineet Kumar S/o sz“Shis‘hupaI Singh, R/o Naurangabad @
Alahepur, Dhampur, Police Station Dhampur, District Bijhor.
3.  Yogendra Kumar S/o Sri Vijay Pal Singh, R/o Village Siriyawali,
Post Bhatpura, Afzalgarh, Dhampur, District Bijnor.

e, Petitioners ‘
VERSUS

1. State of U.P. through Secretary (Envuonment), U.P. Government
Lucknow. - S : »

U.P. Pollution Control Board, Lucknow, through its Secretary.

District Mégistréte‘Bijnor District Bijndi'.'

Sub—Dlvxsxonal Magistrate, Dhampur, District Bijnor.

o R N

Dhampur Sugar Mills Limited, through its Chairman, R/o Dhampur

. Sugar Mills-Limited, Post-Dhampur, District Bijnor.

6.  Sri V.K. Goel, C’hairmé;x, Dhampur Sugar Mills Limited, through its
Chairman, R/o Dhampx'zr” Sugar Mills Limited, Post Dhampur,
District Bijnor.

7.  Managing Director, Dﬁa:mpm; Sugar Mills Limited, through its
Chairman, R/o Dhampur Sugar Mills Limited, Post Dhampur,
District Bijnor. | “

8.  Sri AK. Goel, Vice Chairman/Managing Director, R/0 Dhampur

Sugar Mills Limited, Post 4Dhampur, District Bijnor.

............ ...Respondents



To,
"The Hon'ble the chief justice and his other companion judges of the

aforesaid court.

The humble petition of the abovenamed Petitioners most

respectfully showeth as, under. .

-1, That full facts afid cxrcmﬁstances of the case have been given in the

accompanying writ petmon, which forms part of this application.
PRAYER

.It is, therefore most respectfully prayed that this Hon'ble court
* may graé_iously be pleaéed to issue a writ, order or direction in the
nature of ad-interim mandamus commanding the Respondent No. 1
to 4 to take appfopriate legal action against Respondent No. 5 to 8
and also to remove the ﬂlegal encroachment by the Respondent No.
5 to 8 upon the River Erada near the area of Vlﬂage Naurangabad @
Alahepur, Tehsil Dhampur District Bijnor and also to command the
Respondents No.. 2 UP. Pollution Control Board, Lucknow to
initiate proceedings against .the Respondent No. 5 to 8 under the
provisions of The Water (Prevention and Control of Pollution) Act-
11974, and/or to pass such other and further order which this
Hon’ble court may deem fit and proper in the circumstances of the

case.

Dated:- oo " " (SUDHIR DIXIT)
: Advocate Roll No. A/S— 1417/2012

(UTKARSH DixiT)
Advocate Roll No. A/ U-0840/ 2016

(ANUPAM SHYAM DWIVED!)

~ Advocate Roll No. A/A-0919/2016
' A Advocates

" 'Counsel For The Petitioners
Consultation Room No. I

High Court Allahabad
Mobile No. 9415800942 .

- s
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IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

rrTY.

CiviL Misc. WRiT PETITION NO, . ' .~ OF2019
(Under Article 226 of the Constitution of India)

o .mshs»\’r-‘

- District Bijnor.”

(Public Interest Litigation)

Dist RICT — BIJNOB

* Shany Kumar 8/o0 Sri Ram Kumar Singh, R/o Naurangabad @

Alahepur, Dhampur, Police Station Dhampur, District Bijnor,

Vineet Kumar S/o Sri Shishupal Singh, R/o Naurangabad @
A]ahepur,:fbhampur, Police Station Dhampur, District Bijnor. .
Yogendra }Kumar: S/o Sn: Vijéy Pal Singh, R/o Village Siriyawali,
Post Bhatpura, A{z‘algar&phqmpur, District Bijnor.

- e, Petitioners

VERSUS

_ State of UP, through Secretary (Environmens), U.P, Government

1 Lucknow.

U.P. Pollution Control Board, Lucknow, through its Secretary,
District Magistrate Bijnor District Bijnor.

Sub-Divisio;;mal Magistrate, Dhampur, District. Bijnor. :
Dhampur Sv.;gar Mills Limited, through its Chairman, R/o Dhampur
Sugar Mills Limited, Post D}xampur, District Bijnor,

Sri VK. 'Coel, Chairman, Dhampur Sugar Mills Limited, through its
Chairman, R/o Dhampur Sugar Mills" Limited, Post Dhampur,

R ]

Managing Director, Dhampur Sugar Miils Limited, through its
Chairman, R/o- Dhampur” Sugar Mills Limited, Post Dhampur,
District Bijnor. '

Sri AK. Goel, Vice Chairman/ Managing Director, R/o Dhampur
Sugar Mills Limited, Post Dhampur, District Bijnor. |
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To,

The Hon'ble the chief justice and his other companion judges of the

aforesaid court.

The humble petition of the above named Petitioner most respectfully

showeth as under; .

-~ - -

1. That thls is the fn:shwnt petmon by the Petitioners before this
)Hon‘ble_VCourt for the relief prayed and no other Writ Petition has
been filed by the Petitioners or is pending or has been rejected by
this Hon‘ble High Court at Allahabad or its Branch at Lucknow '

‘2. That the Petitioners state that they have not recelved any notice or

information of any caveat for filling the present Writ Petition.

3.  That the Petitioners are agriculturist and Petitioner No. 1 & 2 are
residing at V111age Alahepur, Dhampur, Pohce Statlon Dhampur,
District Bijnor and Petitioner No. 3 is of nearby villages. to village
Alahepur and Petitioners are socially reputed person and the
Petitidners' do not belib'ﬁg to any political party and the Petitioners
does not have any personal benefit from the relief as prayed by way

" of this Writ Petition an& the Petitioners have filed the present Writ
Petition in the form of Public Interest Litigation as the question
involved in the present Writ Petition directly affects to the general
public of the villgge Naurangabad @ Alahepur and nearby villages

in District Bijnor.

4, That in'rtﬁe Village Naurangabad @ ‘Alahepur Tehsil ‘Dhampur
District Bijnor there is a river known as Erada River and this river is
lifeline of famers- and villagers of the Village Naurangabad @
, Aiahepur and gfher ij{l;aggs from where this River passes through.
That the details of -the rf:evenue r‘ecbrds‘ and other information
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: regardmg Erada River are bearing jointly filed herewith and marked
as Annexure No. 1 to this Wnt Petition.

That there is a Public Limited Company namely Dhampur Sugar
Mills Limited, who has established a sugar mill by the name
Dhampur Sugar Mills Limited at Village Naurangabad @ Alahepur
Tehsil & Police Station Dhampur, District Bijnor and this is very big
unit and a large qﬁén_tity of sugar and other products are

manufactured here.

" That this Sugar Mill has been established on various Gatas and
whose detilas have been shown in the revenue records. That a
perusal of Khatauni of 1421-1426 Fasli Years shows that Sugar Mill
is in Khasra No. 161Mi, 162Mi, 020, 154, 155 & 156 Village Alahepur
Dhampur Tehsil: Dhampur District ‘Bijnor. The true copies of the
Revenue Records of the pi;eces of land on which Sugar Mill is
establisheci are beingfiled herewith aﬁd marked as Annexure Ng. 2
to this Writ Petition.

. That the: petitioners have filed this Writ Petition to show the plight
‘of resident of Village Naurangabad @ Alahepur and other nearby
area as the Sugar Mill has been established on the River bed of River
Erada and the encroachment of is such a big scale which has caused
nearly death of River Erada .and secondly ‘the sugar mill is also
causing environmental polhition by directly discharging the waste
of the sugar mill into the River and also to throw it in‘open avea
causing Bad smell and air pollution also.

-

That the above noted_ Dhahpur Sugar Mills is causing pollution in
“ water and air and the pollution, which is being exerted by the mill
and that polluti@n is also cqusing various diseases in the resident of
nearby area and moreover the mill has also illegally encroached the
land, which is River bed of . River Erada and by this way the

existence of the vaer Erada is in acute danger. -



10.

11,

12,

v o 7 oy e

That the act of the Respondent is against the provxsxons of The Water

(Prevention and Control of Pollution) Act-1974, The Air (Prevennon
and Control of Pollution) Act-1981, Environment (Protection), Act-

1986 and other allied laws.

That the petitioners also moved applications before the Respondent

. District Magistrate and other concerned . authorities, by which the

petitioners prayed for removing the illegal encroachment over the
river bed of River Erada and also to restrain the sugar mill from
pollutmg the water of River Erada, but no action has been taken. The
petitioners are annexing the last representation dated 05.08.2019 and
the reminder dated 04.09. 2019 moved before the Respondent No. 3
District Maglstrate and the Respondent No. 2 Secretary UP.
Pollutxon Control Board, Lucknow jointly as Annexure No. 3 to this

Writ Petition.

" That the Hon'ble Supreme Court in the case Hinch Lal Tiwari Vs.

Kamla Devi (AIR-2001-3215-5C) has held as follows: -

“The material resources like forest, tanks, ponds, hillock, mountain
. elc. are nature’s bounty. They maintain delicate ecological balance.
They need to be protected for a proper and healthy envzronment
whzch enable people to enjoy a quality life which is essence of the
. guamnteed nglzt under Article 21 "of the Constitution. The
‘Government, including revenue authorities, i.e. respondents 11 o
13, having noticed: that a pond is falling in disuse, should have
bestowed their attention to develop the same which would, on one
hand, have prevented écological disaster and on the other provided
better environment for the benefit of public at large. Such vigil is the
best protection against knavish attempts to seek allotment in non-

abadz sites”.

That the Hon‘ble Supreme Court in the case of M. Balaknshnan
Vs. Union of India reported in (AIR-2009-1916-SC) has held as

follov;rs -

e s



“3, In our opinion the rigﬁt to get water is a part of the
right to life guaranteed by Article 21 of the Constitution. In this
connection, it has been observed by the Court in Delhi Water Supply
and Sewage Disposal Undertaking and Anr. Vs. State of Haryana
and Ors. 1996 (2) SCC572: :

“Water zs“&" gift of nature. Human hand cannot be permitted
to convert this boumy into a curse, an oppressron The primary use
to which water is put bemg drinking, it would be mockzng nature to

force the peaple who. live on the bank of a river to remain thzrsty

Similarly in Chameli Singh and Ors. Vs. State of U.P. and
Ors. 1996(2) SCC 549 this Court observed:

PP Right to live guaranteed in any civilized society
implies the right to food, water, decent environment, education,
medical care and shelter. There are basic human rights known to any
civilized society All ciw’l political, -social and cultural rights
\enshnned in the Universal Declamt:on of Human Rights and
Convention or under the Constitution of India cannot be exercised

wzthout these basic human nghts

13. That the Hon'ble Supreme Court in the case of Jagpal Singh Vs. State
of Punjab reported in (AIR-2011-1123-SC) again reiterated the same

‘ prin;:iple as follows :-

“8, The present is a case of land recorded as a village pond.

This court m Hinch, Lal Tiwari Vs. Kamla Devi, AIR 2001 SC 3215
(followed by the Madras Hzgh Court in L. Krishnan Vs. State of
Tamil Nadu, 2005(4) CTC 1 Madras) held that land recorded a pond
miist not be allowed to be allotted to anybody for construction of a
- house or -av‘zyﬁllied purpose. The Court ordered the respondents to
vicate the land they had illegally occupied, after taking away the

material of the house. We pdss a similar order in this case.

.96
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In thzs coztrigc_tzon we wzsh to say _j that our ancestors were not
fools They. knew that"in certam jears there may be droughts or
water shortages for same other reason, and water was also required
for cattle to drink and bathe in efc. hence they built a pond attached
to every vill;zge, z; tank att;:ched to every temple, etc. there were their

traditional rain water harvesting methods, which served them for

thousands of years.

Over the last few decades, however, most of these ponds in
our country have been filled with earth and built. upon by greedy
people, thus destroj/ing their original chzz'mcter: This has contributed
to the water shortages in the country”.

That the similar matter.came up for qonsidera tion before a full bench

of Hon'ble Supreme Court in the case Meghwal Samaj Siksha Samiti
Vs. Lakh Singh report (AIR-SCW-2011-3769) and the Hon'ble Court
considering the observation made by the Hon'ble Surpeme Court in
the case of Hinch Lal Tiwari Vs. Kamla Devi (AIR-2001-3215-5C) has

held as follows: -

“There is concurrent finding that a pond exists and the area covered
by it varies in the mi;;y season. In such a cn‘se no part of it could
have been allotted to anybody for construction of house building or
any allied purpose. ‘It is ‘ important to notice that the materizzé
resources like forest, tanks, ponds, hillock, méuntain’etc. are nature’s
-bo:gn'tyl They mar’;zgairi, delicate gcological balance. They need to be
' prbtected for a proper and healthy environment, which enable people
‘to enjoy a quality life which is essence of the guaranteed right under
Article 21 of the Constitution. The Government, including revenue
authorities, i.e. respondents 11 to 13, having noticed that a pond is
falling in disuse, should have bestowed their attention to develop the
same which would, on one hand, have prevented ecological disaster
and on the other provided better environment for the benefit. of
public at large Such vigil is the best protection against knavish
attempts to seek al{o;ment in non-abadi sites”, o
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That from the abpve if is most respectfully submitted that the act of
Respondents is completely illegal and also violative of Article 21 of
the Constitution of India. -

That the act of Respondents is also against the provisions of The
Water (Prevention and Control of Pollution) Act-1 974.

That the concerned Respondents are not taking any action on the

applications meved bysthe petitioners as well as other persons.

-

That the act of Respondents is completely 111ega1 and is aIso in
violation of Articte 21 of the Consntuuon of India.

That the act of Respondents are . highly arbxtrary, unjust,

m\reasonable and against the provisions of natural justice and
equity.
“That the in action of the Respondents also shows unprofessional

attitude and failure to perform the statutory duty on the part of
Respondents. -

That it is expedxent in the interest of justice that this Hon'ble Court
may kindly be plea;;i to issue a wnt order or direction in the
nature of mandamus commandmg the Respondent No. 1 to 4 to take
appropnate legal action against Respondent No. 5 to 8 and also to

remove the illegal encroachment by the Respondent No. 5 to 8 upon

- the River Erada near the area of Village Naurangabad @ Alahepur,

Tehsil Dhampur District Bijnor.

That it is expedient in the interest of justice that this Hon'ble Court
may kindly be pleased to issue a writ, order or direction in the
nature of mandamus coxmnandmg the Respondents No. 2 UP
Pollution Control Board, Lucknow to initiate proceedings against
the Respondent No. 5 to 8 under the provisions of The Water
(Prevention and Cotitrol of Pollution) Act-1974, The Air (Prevention

and Control of Pollution) Act-1981 and other allied laws.
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That it is expedient in the interest of justice that this Hon'ble Court

may. kindly be pleased to issue a writ, order or direction in, the

" nature of ad-interim mandamus commanding the Respondent No. 1

to 4 to take appropriate legal action against Respondent No. 5 to 8
and also to r_eméve the illegal encroachment by the Respondent No.
5 to 8 upon the River Erada near the area of Village Naurangabad @
Alahepur, Tehsil ’Dhamf:ér District Bijnor and also to command the
Respondents No. 2 UP. Pollutwn Control Board, Lucknow to
initiate proceedmgs against the. Respondent No. 5 to 8 under the

provxslons of The Water (Prevention and Control of Pollution) Act-
1974.

"That the Petitioners have no efficacious-speedy and alternative
remedy except to approacli to this Hon'ble Court under Article 226
of the Canstitution of India, inter alia on the following amongst

L3

other grounds; |, ~ «:

| GROUNDS

A) Because Dhampﬁi" Sugar Mills is causing pollution in water
and air and ‘the pollution, which is being exerted by the mill
and that pollution is also causing various diseases in the
resident of nearby area and moreover the mill has also
illegally encroached “the land, which is River bed of River
Erada and by this way the existence of the River Erada is in
acute danger. o

B)  Because act of the Respondent is agamst the provxsxons of The
Water (Preventxon and Control of Pollutmn) Act-1974 The Air
(Preventlon and Control of Pollution) Act-1981, Environment
‘(Protection), Act-1986 and other allied laws. '

"C)  Because act of Respondents is completely illegal and is also in

violation of Article 21.of the Constitution of India.




D)

E)

.G)

et —~ G

Because the act of Respondents is also against the provisions

of The Water (Prevention and Control of Pollution) Act-1974. '

.iIOD

Because the concerned Réspondents are not taking any action

on the applications moved by the pehnoners as weu as other

' persons

‘Because the act of Respondents is also violative of Article 14 &
21 of the Constituﬁon of India.

‘Because the act of Respondents are l'ughly arbitrary, unjust,

unreasonable and agamst the provxsxons of natural justice and
equity.

Because the in actior:\ of the Respondents also shows
unprofessional attitude and failure to perform the statutory
duty on the part of Respondents.

PRAYER
It is, therefore, Most.Respectfully -prayed that this Hon'ble

Court may kindly be pleased to: -

v

Issue a writ, order or direction in the nature of mandamus

. commanding the Respondent.No. 1 to 4 to take appropriate

legal action against Respondent No. 5 to 8 and also to remove
the illegal encroachment by the Respondent No. 5'to 8 upon
the River Erada near the area of Village Naurangabad @

.Alahepur, Tehsil Dhampur District Bijnor;

issue a writ, ordérv or direction in the nature of mandamus
commanding the Regpondents No. 2 U.F. Pollution Control
Board, I.;ucknow to initiate proceedings against the
Respondent No. 5 to 8 under the provxsxons of The Water
(Preventiort and Control of Pollunon) Act-1974,




jo

N [
Issue any other writ order or direction in the like nature,

iii-
which this Hon'ble Court may deem fit and proper in the

circumstances of the case;
iv-  Award the costs of the petition to the Petitioners.
Dated:- ' (SUDHIR DIXIT)
Advocate Roll No. A/S-1417/2012

" * (UTKARSH DIXIT)
Advocate Roll No. A/U-0840/ 2016

-

(ANUPAM SHYAM DWIVED!)

Advocate Roll No. A/ A-0919/2016
© Advecates

Counsel For The Petitioners
_ Consultation Room Ne. I

. High Court Allahabad
Mobile No. 9415800942

b
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ANNEXURE - R 2| N | lo2—

Court No. -4

Case :- PUBLIC INTEREST LITIGATION (PIL) No. - 2474 of 2019

Petitioner :- Shanu Kumar And 2 Others

Respondent :- State Of U.P. And 7 Others

Counsel for Petitioner :- Sudhir Dixit, Anupam Shyam Dwivedi, Utkarsh
Dixit

Counsel for Respondent :- C.S.C.,Hari Nath Tripathi

Hon'ble Bala Krishna Narayana,J.
Hon'ble Shamim Ahmed,].

Written instructions produced before us by the respondent no. 2 have been
taken on record.

Heard learned counsel for the petitioners, learned standing counsel for the
respondent nos. 1, 3 and 4, Sri Vishnu Pratap Singh for respondent no. 2
and Sri Shakti Swaroop Nigam, learned counsel appearing for the

respondent nos. 5 to 8.

The instant PIL has been filed on behalf of petitioner nos. 1 and 2 who are

agriculturists while petitioner no. 2 is the Pradhan of a nearby village.
Following prayers have been made by the petitioner in this writ petition :

L. Issue a writ, order or direction in the nature of mandamus commanding
the respondent nos. 1 to 4 to take appropriate legal action against
respondent nos. 5 to 8 and also to remove the illegal encroachment by the
respondent nos. 5 to 8 upon the River Erada near the area of Village

Naurangabad @ Alahepur, Tehsil Dhampur, District Bijnor;

IL. Issue a writ, order or direction in the nature of mandamus commanding
the respondent no. 2, U.P. Pollution Control Board, Lucknow to initiate
proceedings against the respondent nos. 5 to 8 under the provisions of The

water (Prevention and Control of Pollution) Act, 1974.

IIL. Issue any other writ, order or direction in the like nature, which this

Hon'ble Court may deem fit and proper in the circumstances of the case.

I'V. Award the cost of the petition to the petitioners.

Upon perusing the averments made in the writ petition and the documents
appended thereto, the grievance of the petitioner appears to be against the

installation of zero discharge plant on the land appurtenant to Priyanka
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Modermn School situate in Village Naurangabad @ Alahepur, Tehsil
Dhampur, District Bijnor by the proprietor of Dhampur.

Sri Shakti Swaroop Nigam, learned counsel appearing for the respondent
nos. 5 to 8 has argued that the instant PIL is a proxy litigation at the behest
of one Ashok Kumar Rana (M.L.A.), who is the Manager of Priyanka
Modern School and before filing of the instant PIL, he had filed Original
Suit No. 347 of 2017 against the respondent nos. 5 and 6 for permanent
Injunction restraining them from installing zero discharge plant on the land
adjacent to the school premises after civil court declined to grant interim
injunction. He next submitted that the respondent nos. 5 and 6 have
installed zero discharge plant after obtaining no objection certificate from
the respondent no. 2 and hence the instant PIL which on the face of the

record malicious and motivated is liable to be dismissed.

Sti Vishnu Pratap Singh, learned counsel appearing for the respondent no.
2 has submitted on the basis of the written instructions received by him
from Assistant Environment Engineer which are in the form of a written
narrative and which bear the signatures of S.K. Tripathi, Assistant
Scientist and Sri J.P. Maurya, Regional Officer that the zero discharge
plant has been installed by the respondent nos. 5 and 6 after obtaining no
objection certificate from the respondent no. 2 after the inspection of the
place of installation by the Officers who have signed the written

instructions.

Having heard the learned counsel for the parties at great length and
perused the material brought on record, we are not inclined to interfere in
this matter in view of the statement made by Sri Vishnu Pratap Singh,
learned counsel appearing for the respondent no. 2 on the basis of the

instructions received by him.
PIL is accordingly dismissed.

Order Date :- 14.1.2020
SA



